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THE VICE-CHAIRMAN

(SHRI ARVIND GANESH KUL-

KARNI): Thequestion is:

“That the Bill further to amend
the Indian Explosives Act, 1884, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopred.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KUL-~
KARNI): Now we shall take up
clause-by-clause consideration of the
Bill.

Clauses 2 and 3 were added 1o the
~Bill.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KUL-
KARNI) : Clauseq. There is one
am=ndmsant of Mr, Sahu.,

Mrt. Sahu, do you want to move
it? _

SHRI SANTOSH KUMAR
SAHU : I had certain doubt, but
in view of the clarification given by
the Minister, I do not want to move
the amendment.

Clause 4 was added to the Bill.

Clause 5 to 19 were added to the
Bill.

Clause 1, the Enacting Formula
and the Tule were added 1o the Bill.

SHRI GEORGE FERNANDES:

Sir, Imove:
“That the Bili be passed.”

The question was put and the
motion was adopted.

e ———

THE PASSPORTS (AMEND-
E MENT) BILL, 1978

THE MINISTER OF STATE
IN THE MINISTRY OF EXTER-
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NAL AFFAIRS (SHRI S. KUN-
DU) : Sir, I beg to move :

“That the Bill to amend the
Passports Act, 1967, as passed by
the Lok Sabha, be taken into
consideration.”

Before I speak something on this
Bill I must thank the Members of
Parliament for the excellent co-
operation that wehave received from
them in verifying the application
forms and also helping us as well as
the people to see that their desire to
have a passport is fulfilled. pPer-
haps the hon. Members will be
pleased to know that during the
last few months we introduced
various types of liberalisation. The
hon. Members have by now verified
as many as 1,50,000 passport forms.

Sir, when the Janata Govern-
ment came into power in March,
1977, we felt there was a great desire
among the people to have passports
to travel hopefully. We thought
that we must give the basic funda-
mental right to the citizens of India
to travel hopefully, to travel as
much as they can, because we saw
during the emergency that thewhole
of India was converted into a
prison, the mobility of the people
was crippled. It was so difficult for
a person to get a passport. Many
passports were impounded. We

_took a determined step.

SHRIMATI MARGARET
ALVA (Karnataka) : Like in the
case of Dharam Teja

SHRI S. KUNDU : I am happy
to say that to a large extent we have
been very much successful in fulfill-
ing this wish of the people. About
200 passports which were impoun-
ded were released. I will give a
short summary of our achievements.
In 1975, only 4-25 lakh passports
were given. In 1976, the number
went up to 573 lakhs. In 1977,
we issued about 9 lakh passports
and this year, from January to June,
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1978, about 7 lakh passports have
already been issued. By the end of
this year, we hope to issue about
18 lakh passports, if not 2 million.

SHRI HAMID ALI SCHAM-
NAD (Kerala) : Which State had
the most applications ?

SHRI S. KUNDU : Of
course, Kerala. From 45 lakhs,
or put it as 4+ 25 lakhs, to 9 lakhs in
1977 and 18 lakhs, which we are
hoping to reach this year, every
Member of Parliament will agree,
is a very big stride that we have
made to provide mobility to the
people, to give them back their basic
rights which were taken away during
the period of emergency.

SHRI KALP NATH RAI
(Uttar Pradesh): Which right?

SHRIS. KUNDU : Theright
to travel. Article 19 and many of
the Fundamental Rights which were
with drawn.

SHRI KALP NATH RAI :
What about smugglers ? (Interrup-
tions).

SHRI S. KUNDU : As my
hon. friend has said, even M.Ps,
were not allowed passports. Many
were not allowed.

Sir, this gives an idea of and
insight into this problem. The ques-
tion arose how to meet this challeng-
ing task. There were very small
offices.  The files huddled up and
they went up like mountains.
People were working in very difficult
circamstances. There was no
placeforthe peopleto work. There
was no space for the passport appli-
cants to come and have a respite.
Immediately we went into the pro-
blem and appointed about 375
clerks and 21 officers and wherever
offices were available, we took new
offics If hon, friends from Bom-
bay will go and see the new Passport

[ RAJYA SABHA }

(Amdt.y Bill, 1978 268

office which we have opened inthe
heart of Bombay, they will feel the
difference. I have gone and seen
it. People have now a place to sit
there and wait hopefully for some
information. There is fan, there is
cold water. The reception is very
cordial. Things are much better
than before. Of course, all these
have cost us much. I will come to
that point., But the fact is that
whenever difficulties of the people
have come to our notice, we have not
for a moment hesitated to redress
their difficuities. We have gone into
them and tried to solve them. I
hope everybody will accept at least
these basic achievements.

Sir, the Passport Bill is a very
small and innocuousone. The only
thing is that the Passport fee which
was Rs. 25 for a long time has
been increased to Rs. 50.
After a lot of thinking we have
been forced to increase it fromr
Rs, 25t0o Rs. 50. People were even
telling us to make it Rs. 100 but the
passport mustbe given quickly, We
went into the problem. If we want
the machinery to be effected and
efficient, please do not grudge paying
a little more. And that is whar
actually has happened. We had pro-
mised and we are still promising
that our intention is to deliver the
passport within six weeks or 35 days
from the date of application.

SHRI N. G. RANGA (Andhra
Pradesh) : At least give replies to
our letters within six weeks.

SHRI S. KUNDU: If you
write to me I will certainly reply.

SHRI N. G. RANGA : Not
you, your office. Youroffice cantot
even give a reply.

SHRI S. KUNDU : Please tell
me if you have not received a reply
to your letter.

THE
(SHRI ARVIND GANESH KUL-
KARNI) : They have introduced
the Bill to improve.

VICE-CHAIRMAN

e
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SHRI MULKA GOVINDA
REDDY (Karnataka) : I am
getting replies regularly.

SHRI S. KUNDU Thank

you very much. There is one at
least getting replies.

SHRI L. R. NAIK (Karnataka):
¥ have written a letter today
to you saying that experts from
Sri Lanka are put to inconveniece.

They have cleared a good order,
For the last 4-5 months they are
trying for passports but they are
not able to get it. ’

THE MINISTER OF STATE
INTHE MINISTRYOFLABOUR
AND PARLIAMENTARY AFF-

AIRS (DR.RAMKRIPALSINHA}:

He hag written just today.

SHRI S. KUNDU : I do not
dispute what the hon’ble Member
says. Itis quite possible. Because
such cases came to our notice we
immediately went into them. We
called a conference of all the Regio-
nal Passport officers which was
chaired by the Foreign Minister
where we gave them guidelines and
we said that the passport applica-
tions should be cleared within six
weeks. We have introduced a pro-
vision where an M.P. can verify. We
also said that there need not be a
form for clearance from the police.
We now want an affidavit before a
magistrate along with the passport
application. You need not have to
go to the police. So Ido not deny
that there might have been some
cases where there might be delay.
Cases have come to my notice where
it has been delayed for more than a
year. Butnow I can say that such
complaints are very few. Hon’ble
Members would be happy to know
that recently I had gone to Madras
and Hyderabad. The R.P.O. told
me that they are now able to give a
passport even in 25 or 20 days.” 1
was very happy. We will be able
to clear all the backlog of applica-
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tion, by theendof thisyear. When
T had gone to Cochin a few months
back I had promised that by the
and of this year all the backlog
would be cleared and people in
Kerala and near about will get a
passport within 35 days, if not less.

SHRIN.G.RANGA : Isthere
and reason why the Hyderabad Pass-~
port office has been closed. ?

SHRI S.KUNDU : No, no.
It is very much eflective, going
strong, delivering passports in a
very short space of time now, T hat
is what I said. Whenwe are opening
more passport offices, there is no
question of closing any.

THE VICE~-CHAIRMAN
(SHRI ARVIND GANESH KUL-
KARNI) : That will come during
the discussion.

4P M,

SHRI S. KUNDU: Therefore,
very much being compelled, we have
increased the fee. Ard within this
fee we have also included the re-
gistration charges for serding the
passport, which was rot there ear-
lier. The registration charges of

Rs. 3.50 are included in this.

AN HON. MEMBER: That was
there earlier also.

SHRI S. KUNDU: Sirce the
Bill is a very innocucus one and
there are only a few clauses, and
we want it guickly passed so that
the people are penefitted, 1 yvould
recommend threugh you, Sir, 10
the House to pass the Bill.

The question was proposed.
VICE-CHAIRMAN

THE
(SHRI ARVIND GANESH KUL-~
KARNI): May 1 call Shrimati

Ratan Kumari ?

SHRI MULKA GOVINDA
REDDY: &ir, tefoie you call

‘e AT b
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Smt. Ratan Kumari to speak, I am
on a pHi it of order, This is a Money
Bill. This is a taxation Bill. The
Gove nment is enhancing the fee
of the passport application from
Rs. 25 to Rs. 50. They may say
that they are eihancing the fee
from Rs. 25 to Rs. 50 to meet the
expenditure involved, but whatever
morey is collectedis deposited to
the account of the Government of
India in the Reserve Bank, and this
will be a part of the Consolidated
Fund of India, and then only will
they draw money for spending on
behalf of the Exrernal Affairs Minis-
try. This Bill has not been certified
to be a Morey Bill, I do not know
how it was passed by the Lok
- Satrha. So it cannot be taken into
consideration,

THE VICE-CHAIRMAN
{SHRI ARVIND GANESH KUL-
KARNTI): For the information of
the Members, the Speaker has not
certified thar it is a Morey Bill,

SRl T FAQ (w7 W)
A, wrediE faw 7 AEs & fag
wa T % AT e

ag AT TIHIE FT BT TIHG

TN H AR 9 @ % {9 arar
TAT & | WIHTT OATH T AT AT FL
g @ & o aifwarde § ag faw o9
[T ET & | ST AT GTRAIE AT FEAT
|TET § 9 THATH |IT F QM T€ /Y 7IY
oY 3% &7 Aare & afe v avearE
ST F F JOAT F fFar o wrF |

g g feafs ag § fF orqae
T FH W B-WIT ATE AT ST
oI o7 an BE wgdi § wgy § war
Trarer qraare orfeg =g § S=a1 ar
¢ W FvAr qwa 39 AOFA/ F ayAr
UIHT € | S3 &FgW SIHEId o= o
qraqie oifey & Wi IFRT FTEA
9IX § | AW FFR T A4y § fE
TAF A7 F OF A< [ aF g3w §

AN

’
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Tgt OF & wfas wadd wifew g
sTd @ifs Ta SwaT @7 gkandr o
FH 1 vEwye ¥ wranie mwifwd
gras @7 fa=re frer & frar soa

7 & TETE T 51 5o wfae
fwat war § #IT 453 GILqT F1 qHIE
&7 s R F ghagrd g ar &
H5E qEEAT F1 F3 TFIC T wgfaami
FT HIHAT FTHT 95 @I & | TF %
gEdlhE ¥ WA qag g% 7 oF
q1@ TEE g qrEeE wewe Gy
g1 ¥ st g fF 39 ¥ & Ausi Y
I 9HIqaed STRT % Wgl g | A9g
FIE AT OF 7 Srastvs qrarises
qar wsAfas T g & fF ag
qrEdE o AT Et AT RE F T awar |

a9 @ wIST 48 &7 fF IR
THo UFo To FT YIHIE HEEE FET HT
mfaare Tare w2 Fife 95 qgeq 7
AqaT fagm adr qEEg ooy a7 &
Al 1 wfgs ug=rRg & A 99
YIed A7 Twrr 3w fawn § =W
FX G507 2 |

T uF g A% § fF oz geex
e qradE & fau wrdes 3 qw ©%
feearafes qradd faar sUq

3@ wam 3w & fafww sl &
agq &' wafazq qAGT a7 wE §
S AW KT TEF Arw femTEwe arge
qo FT ATAS 6T qC @I & | a7
L AR GAATR 31T & ATAA F [T
qT 1T a9 F g9 THr g5 TAL] &7
3 2 & 1 o gaa = {57 fawi
¥ grET AT IW F IS &7 geYT
& ZT TaT & | T/ ARM H1 AT qfors
HaH 93a € @ guy fov =g€f 2 1 o
Tera W< gErer faOet oAfgdi 9%
FEEIT ®T FIT F9T @A =rfee
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aga 3 a5tz a1 arfagi 1 swd aarg
¥ @ [ B sy 8 o

» [AAT AIZ A BT AT ATEA FX
AR 375 &Y Ar77a1 ¥ 9 fradi & wgare
I THA 1T | WG L TAT THeEq
FY gt § Afg FXarfe fagw srv 2y
AL HT 71797 gt § a2 Wiy #F71 frev
7 SraAr 9§ |

gega amigs faw fogd gror aredid

FAAI FY BE TSI TG ¥ AT FY

gy T w7 & v F fody gare ¥

sfq w& adia gar 1 fagw sry e
— gl F1ZAA A TIIAT AT

arar fr s#q faam & gt &
7fg 3¢ gvir gy afg Tadr av =
g5 anfr fr orede #l Kiw T usen
gt Fx o sd . fafe v swgraa §
wg for arREE WEF g7 & GVFIT
= mg ¥ feeae afg g «fr &1

SHRIMATI LEELA DAMO-
DARA MENON (Kerala): Sir,
this Rill seems to te mainly an
amerdmert of a consequential na-
ture. The ore change that is sought
to te made through this Bill is
regardirg the fee for the applica-

- tion. It has now been increased
~ from Rs. 25 to Rs. 50. Sir, the
Passport Offices are already collect-
ing this enhanced fee and I do not
know why the clause 7 should be
there at all because there is no
question of giving any difference
and they are collecting it already.

Sir, regarding passports we are
in a strange situation. The Passport
Officesin India are functioningunder
a certain strain. This is not an
ordinary situation involving normal
travel by the diplemats, the bhusi-

r-nessmen, the studerts ard others,
» Because of the oil boom this sudden
spurt is there in the demand for
the passports, and we are still not
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ready to cope up with the sjtua-
tion. '

I am glcd that the External
Affairs M'ristiy has cpered arew
Regional Passport Cffice ard Suk-
Regiorsl Passport Cfices ir Kerala.
Bur whot is happening there ? We
speak of 35 days or less ruml-er of
davs to g€t a passport, but the
situation today is that afrer 4 lakhs
of passports havirg een issved in
Kerala, the applicatiors from Nove-
mber onwards have not heen taken
up. Theugh vou have opered rew
offices, staff is rot there, rhey do
not have enough material, encugh
equipment or enough pecple to
look after these things, T thirk
in the Lok Sa* ha the Hon. Mirister
has stated that the ircrease of the
fee to Rs. 50/- is to give mere faci-
lities to the applicants. What are
the faciliries ? Ir mary of the
Passvort Offices, for instance in the
Ernakvlam office, the people have
to stard ir a queue under the Sun
and rain for o-e-anr-a-half days.’
The que is rot corfired to ore road,
bhut exterds to parallel roads also,
There is no place, there is no drink-
ing water and there is no for. To
whom are the facil*ies beirg giver ?
I do not know. This fact we have
to take irto account,

'

I am very glad that the Hon.
Minister has sudderly discovered
the furdamertal right of a citizen
to travel. Well, Sir, I am very glad.
Why do you not give the stamp of
the right free or at least at the
cost price ? I think the oprirting
cost of a passport is Rs. 6.s0.
I do rot know, I may be wrong.

SHRI L. R. NAIK: Even that

is too much.

SHRIMATI LEELA DAMO-
DARA MENON : I am taking it
at the highest. Why do you not give
that stamp free ? If that is a funda-
mertal right, this Goverrment
should consider giving it free of
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cost or at least at the minimum
rate, not at Rs. so/-, for not giving
water, fan and other facilities.

Then there is a very very curious
explanation that the people are
willing to  pay Rs. 100, Sir, I would
like to ask: At what cost ? Who aré
these people who are willing to
pay Rs. 100/- ?

Sir, these are people who have
sold their valued possessions and
have paid Rs. 5,000 and Rs. 10;000
to the mgencies because they want
to leave....

SHRI KALYAN ROY (West
Bengal): Why do they pay ?

SHRIMATI LEELA DAMO-
DARA MENON: Because th ey want
to have a job anywhere, if not in
this country, anywhere. They are
willing to go anywhere to get a
job. And when they are held up
at the passport office for months,
for six months or one year, they
are willing to pay any amount so
that they can getout of'the country
and find a job. Shall we want blood-
money ? Does this Government
want blood money from those peo-
ple ? I can understand ordinary,
normal people travelling abroad
being charged; you charge them
anything according to their capa-
city, but not these peoplp, not these
poor workers, these artisans, these
carpenters and brick-layers who
are going out from here. From them,
for heaven’s sake—1I request you—
don’t take this money.

Sir, as I was saying, there is a
sudden boom in regard to these
passports. Now, how do we see
to these things ? There are appli-
cations from everywhere. Now, we
wanted asub-officein Calicut. Some -
body wanted a sub-office in Nagpur.
All these things are there. Tempo-
rarily at least, when there is a
farge number of applications, Thope
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the External Affairs Ministry will
find some way by which theseappli-
cations can be dealt with in a
decentralised way. I would even
suggest that it may be done at the
Collectorate level to some extent,
with a little additional staff, if
possible, so that you do not increase
the staft of the passport office.
Only the formalities may be done
here and the final formalities may
be completed at the head office.

Another factor which is very
painful is that we give a person the
passpoit but very often this pass-
port, which I think is a most valued
document of an individual, is held
back by some people. We send a
hundred people, for example, from
here for employment. The em-
ployment agency holds th= pass
pcrts of these people and they
are unable to do anything with
these passports. These people are
helpless. It becomes something
like bonded labour. What is the way
in which our Embassies can deal
with such cases ? If a person, after
having gone there, is disgusted
with the work and he feels that he
cannot continue in that job with
dignity and if he wants to come
back, how can he come back ? (T#me-
bell rings.) 1 will just conclude.
I do not want to take the time of
other members of my party. These
are the many problems. I do hope
that on this occasion ot amendment
ot the DPassports Act, you will
consider some of the serious pro-
blems faced by the people who
have the fundamental rightof travel-
ling. T hope you will remove those
problems so that they really feel
that thiey have the right to travel
and they are free.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KUL-
KARNI): Shri N. P. Shahi. Five
minutes.

ot AFTFITHAE WAl (I FA) ¢
SUEWIEAN WETET, W ¥ 95 § ag

276
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faddr #<ar wrgar g fF oF et &
ITRTE F1 ¥@feq FHIAEIE § q@HT
SR W QR i #EN S0 E | WY 7
® & T & wrgw swraor 2w fawr 9T qis
fare & wareg w¢ g | ag $¥ & gFar
g AT 9F F© a1 {7 arsdy S F
qRe At arfs q 33 TF1¢a F18
SHRTAT FT T foud fwefl o mvgt
&1 wfas & ufas s afiT F orav
qradrd faer sy 1 gAY qw AT T
TITHT TENE FedT Ireg FH & {o@
Far =8t @ F¢ gFAT § 1 AT YA

© N Q@ Fure ¥ fawogey A #

~y

stad & ) gaferg smIT@EAAT IF AT
&1 & f owrq s #1 qrene awk §
SEEr e g =rfEy |

# 1ot 7 #7137 a9 & foo
am? T § 5 oy dug-gael 7
gg A T wraFre ¥ faan i & araore
& forg & wrd arer s@iedi g% geq@d
FT TFT § | WS AW FT I @ A
€ Tga frw 7% & fF ooy wgAr-
qai & faw ogro fisre F1 &A@
g oiffs & oy wov SEAT-gEl 9%
AETFAT o | IHE ST FIH
g Srar & 1| THo Ho  IFIT
81 FTGFRAT | THo TTo FE ALl THAl
for feg T5 g wrg e9dT | IEF 9@
HET FH H FAFLL FT 3341 ITAT 4T |
T AT FAIEL & TG qE FAT &
a1 9§ o g afewm g ¥ fw
oT WE  qawat 41 5w | ;Y w4,
F aqaell 3o wra|y w7 AG; SOAAT 3
f&2 4 gq@d F&® ) g% AE TG
TR S F7aT 2 1 I9 AW & fed
IEHT AF e FT Ky T TIAT AT A
g T F a8 FAra rav & fecd) argd
F arg | et wige e 3l ana Fgar
2 fx & wymar =4 | gu¥ foar 3 i
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¥ o= AT few 1 QY v fawifer
T g A(¥ In% w17 fed) qomev
T & AT | AEC R GA FG
F 1T q9 THL FET FI7 a9aT § A7
SEF A1T qLEA(TT @I F q@HD
HIATE | F@HS, FT T9TL 9gd BT @ |
arsidet o § wrvErew faar @ agl
adt fafedn avar @8 | SR waa ¥
AT AT AR U AST F STE & AT
AETEEA @A ET g

=

St AE wwA™n (ST )
T AT wfed F7 Saww 51 feuwqw
FE ¥ fou ag fam g 7 )

St AWTAY NAT AEY : oWT AW
strwe gfexr gmvdr fews @warHAT )
TIA 9 WA g, W7 {221 g=1w7 fo=y
AHAHT |\ (Interruptions)

st @0 @ (HEIeg)
F qF ar A1q IvFT & swafrd F9
¥

oY MATAT qAT O ¢ w17 AW
fewr fegw AWML (Intarupticns
siiqq, & 7 <@ a1 f& ...,
(Interruprions)  gay &% FggEdy
gl arfze foiay f®
argdd  foey gl
A (Interruptions) T WX
Fifwy Fwa § ar sfexr St & oA
qadd far | § ey el

FL W !

sfmat TS GIOE ¢ IAT ¥ FT
Fgr o <@ € & swar wEt § wivw

Y WFT TSAL FT ® B N
(Interruptions) cULAbEe e g
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Y ATER vaE wEy s
%3 Vg1 g 5 gfeer ot w1 qrade faan
wiF & osposy fawifor #3 w@r g
qE | S

st wea gEe T (fagre)
a3 ¥ agr AQT g SOAT &7 E@T 2
f& Wt &= 2T 997 97 & Ig A9
TEIL FT R E (Interruptions)

A AMTET 9w mEr o 3fad,
Frrraw &a3 fr FEF F BFFL A
X AT F A W gl WS
7g g9, ag gifa g & & | T
qra ®rE g war | sfer a=TEy
feag wxpn | (Inrerruprions)

ars 9 wweg &, Ifaer awr faam

g
A, @t § wg @ oar fv L

s{raay Mmaz mear o gfer
T AT X & (Interruptions)

S AWIIT AT AEY ¢ rrg‘ra'ﬁ,
#F sYaat wrear ;M AT AT oS
Fr gIe T AT FEAL | FAIEH FAFT
arg & ferd 98 aFar | gafay v
HIRTG HICAT 57 <& § 57 9% § 9L
FEAT 1|

siraet gUS @42 . wras wigarm
FT €417 7@, ¥9% fa¥ &gy agd
it o

it ATaT A gy ¥ ) Y
za} fa¥o 7t o 937 sarF @y T

guaAsaa (st mfam wore
FAFVT) : W I, TH O HrGFET A
&= fase =1 23w fass a1 1 w9
i Fifwy |

A AT NAR @ oshwd,
# wgar wrgar § & @ade 1 syaear
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g M gar f&T srd o 1 g%
A & AA5T ITH 537 ITFHT § )
wiw i % fay aga wfzw g
&) 3 awg g «w fafea &2
FEi9 H madr Ty & fealner & atwdr
Ffoafer § sy Flaggmose o &
17 9T € | IFFT mglagr gy & 1
ZA AT & T St gaodio Ty @iEws
F ¥ 5 q@ad AT}, av g asy
wfza & 1 a1 @1 I FT A9d FL
T THILFI | TFITFAT F7 & F7
wpad & fau gewg & Sfews grodto
& fan qews a4 & & wa wgter @
Fgm s 3 @ awm F e
fiee & Wt #¥ ¢ I9% Fgq § AT
FIS FrET A U fadis w7 € 41
LSBIENT | g 50 I F1 HIg agT
# w8 2, zafag fF Frafeas &1 @9
ag 9oy g AfEs watas 57 @99 39
Bra I STEAT qg T SToq ATAH @
2T Y\ FIH AT [T (AT FAT
s1d § 9% f=u ar 25 w6 Ffew s19
& ot gy TH el @9 S91aT §1aT & |
TE5 0 TTAGT FTH TCHT ST T FTCIT |
zrfaT wdT wgET 3§ arg 9% M
F3 | TGS H M Oowa F19797 § I6F
ar¥ ¥ faig avre ov § fades e fw
gu® fag 71 o< g @ wgl 9%
wfst 7 g1 1 @gi zaAr Ffemis §
fir 927 & foT v cqra w3 Taar
g 3iT & ST STAT § IAFT @IT GAT
934l &, 54 ®'  wOg  SEET 4Gl
faadt | Iofag 94 AT 3@ AT
grA & | AI9F JT garara § naE
gagl fo3or § foF sod &w &1 oSy
qrafid ST IAET gErgAT A1 WIC
I9F WMT weer F|Ag? fFar ww
afed ag & =& TIaT & | wIWa 3§
Farar & f& ga} W@ F gavarEr &
gfera 1 #7 A=A SATE TIATIEAT
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faga s & o wryy wiwwrd A
FANE IT ag ¥ qAGE @ A
g 1 # d1agt aF F§ §Har g (5 wq
faw Agmeg w7 CF  wHe< § &
AT Hag gEed argd e og agt gfua
FT Al G IAA! gL TG W
gfagr srqar  gmary qEE FM,
WEAN  FUM | MUF  GRAL T
AAYZ HAT 58 qarar & Fw Gy
gar & | " g¥ FuaT WT AT
&\ wa war wgrey faw g7 wfeend
awit #Yy W a7 ¥ I gt Far
gV gaATATEl F Ay HfF § IFl
AT IqF  F==; #1 fgedr 4 foewr &7
HT STAEAT & | 3EF (9T gATATH T F1E
sl & | g F UIET IO AH
# wRT FCEH FAEAT IV E | FG AT
Tty At i SHF S5 gh §
w1 gl &7 qrefrm 4 sg ) &
fagm A St & fadgs  FEw
fF 4 9131 37 === ¥ fau fwamE
wrfaar &1 W1 suwedr &3, gEAE &
®T g F A1 g7 gugr ey 1 wer
#agwy graifs 3w fog gigae &
qid g % sEw . U, Ao #
feelt % wmw frwy wwe mwE
AT gArATA § A WLAnr ATl
J arcdim AT HOSTT AE FE 8 |
FAF FF UTF A{@TA FTa H FqAT
qEAYAT NIIH TATATH F €ETH H Ay
arfgn f& s wradm Al gl
qgwa § a1 Iw# Tty a7 ¥ ane F7
F OFAT L | TAAT AL AT F
AT |

Bond

e -

St @R Fady (fa@\'{)
_IUATETT WEIEA, WITF grer faear
Adr ST & ¥ ag frdga s fF o
e W% orfmardie faRw s €
- gt arE feeifer @z 30
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#srear § ¥ 3o faw aF fadw gt
I TAHT G § 3afay somy sfage
¥ srw e ale TElE dve i %t
femrafes qraged s fear) %€ A<
fraas & = g o

ot wgem Mg faw
IHFT TOK T X WE AT |

(fayc)

SHRI KALYAN ROY : Sir, I
fully support the very humble de-
mand of Mr. Sitaram Kesri. Start-
ing with that, I must confess that
I cannot match the eloquerce of
Mr. Kundu. Mine will be a very
simple andj straight speech.

Sir, I cannot hide the hard facts.
ot life by nice words, because the
policy which was being pursued by
the previous regime is still being
pursued by the present regime.
It is the poor workers, it is the trade
unjonists and it is the political
workers and rolitical sufterers today
who face difficulties in order to
secure a passport. If they know an
MP or an influential Minister or
an influential officer, then it is
possible for them to get a passport,
even then, Sir, before they get the
passport, they have to face many
difficulties and the ordinary workers
who want to go abroad either for
jobs or for other purposes have to
wait for a long time. Of course, we

‘have to consider the six hundred

‘million people of our country, scat-
tered all over the country, and it
wil be difficult and I understand it
But I hope that the Minisuy will
try to expedite the issue of pass-
ports. But my allegation is not thart,
My allegation is that the Govern-
ment is consistently and consciously
following a double standard and is
following two sets of rolicies, one
set of policy towards the political
and the other set of policy towards
the worst economic offenders.

.. SHRI KALP NATH RAI: Yes.
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SHRI KALYAN ROY: It was
the policy being pursued by your
regime in the past. I would like to
cite certain specific cases. But, Sir,
before I go to the specific cases,
I would like 1o say that I have been
told that you have denied a passport
to Shrimati Indira Gandhi. It is
very wrong. And, Sir, I have been
told also that two Ministers of the
West Bengal Government, who have
to attend the Havana Youth Festival,
have been denied the passports or
permission to go a road to attend
the festival which was convened for
fighting against imperialism and
colonijalism. It is a very disgraceful
thing; it is a disgraceful thing to
refuse passports to these people.
But the question is this: What is
your policy ? I want to ask very
categorically: What is your policy
towards those who are the worst
Income-tax evaders, who are being
served with ‘‘show-cause* notices
or charge-sheets by the CBI or
by the Enforcement Directorate for
foreign exchange racketeering and
so on ? What is vour policy towards
those multimillionaires who have
been arrested abroad for shop-
lifting and who have been forced to
come back to India ? What is your
policy ? So far, your policy has
been that if you are an economic
offender or if the allegation is that
you have evaded the payment of tax
to the tune of one crore of rupees
or if you are involved in a foreign
exchange racket to the tune of one
million pounds or if you have been
consistently evading payment of
Income-tax and cases are going on
in the Supreme Court or the High
Courts or the Appellate Courts,
then you would be allowed to go
in order to straighten up things
abroad. But if you happen to be a
trade unionist or a poor worker,
then the Government will ringthe
police and do everything in order
to deny you the passport. Now, Sir,
T will start with one case. The first
case is this: A question was ans-
wered on the 2oth August, 1976
regarding accusations against Mr.
D. P. GoenkaDirector, ofthe ICICI.
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Thereply was givenby Mr, Bipinpal
Das and the reply is this:

“Mr. D. P. Goenka had been
fined f£200 at Marlborough Street
in London on the preceding day
where he attempted to steal a short
from an outfitter’s shop in West

. End in London.”

The reply was on the 20th August
1976. Mr. D. P. Goenka is a multi-
millionaire and is connected with
M/s. Duncan Brothers. But till
today his passport has not been
impounded.

My second question is this:
It is about the violation of the
Foreign Exchange Regulation Act
by the Directors of M/s. Hind
Motors.

Sir, this is the question, Sir, you
took part in this debate-question
hour. The house of Birlas, particu-
larly Hirdustan Motors and the Di-
rectors were found guilty. Accordirg
to the statement which was made
on 12-8-76 and 22-1-76, Mr. B. M.,
Birla and others entered into for-
ward sale of rearly 1.5 million
pounds, equivalent to Rs. 1.25
crores on the 4th June 1976, the
last working day tefore the devalua-
tion of Indian rupee on Jure 6,
1976, without complying with the
conditions prescribed by the Re-
serve Bank and without any rele-
vant docitments and the documents
that were found to be false and
fabricated. This was the charge
established. Sir, former Mipister,
Mr. OM. Mehta, on 22-1-76 stat-
ed : “As a result of the investigations
completed so far necessary show
cause notices have been issued for
contravention of the Foreign Ex-
change (Regulation) Act. Names
of persons are given in the an-
nexed statement”. And who are
the persons ? Sir, you must be
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familjar, and Mr. Kundu and Mr.
Atal Bihari Vajvnayee are familiar,
They are : I. P. -Goenka, M. R.
Ruia, M. P, Birla, A. C. Law, M. L.
Tapuriah, G. D. Kothari, Y. N.
Mafarlal, T. S. Rajam, Kasturbhai,
R. N. Bangur, M. Nopary, S. T.
Sadasivar, R. R. Hathiangacli— this
is in relation to United Commercial
Bank. And in relation to Hindus-
tan M-~tors, these are the persons
against whom charge-sheets and

show cause notices. have been
issued : B. M. Birla, Badri Nath
Goenka, Kasturbhai Lalthai, A.

Ramaswamy Mudaliar, Dhiren Nath

— Mitra, M. K. Vellodi, R. N. Ma-

fatlal, G. D. Kothari, Khar Ba-
hadur C. B. Taraporwala, W. D.
Jores, K. P. Sonthalia, S. N. Morar-
ka, P. M. Rungta, G.D. Soni, and
Sir..

SHRI KALP NATH RAI
Who are these people ?

SHRI KALYAN ROY : These
are the people, tycoons, who are
ruling the country, who are tough
bosses of the Chambers of Co-
mmerce and Industry, President of
the Indian Chamber of Commerce
and Iadustry and president of the
Bengal Chamber of Commerce and
Industry. Thev are being charge-
sheeted, and show cause notices
have been issued for gross- violation
of the Foreign Exchange (Regulaticr)
Act, for misappropriation and

forging of documents...... (Tim

Bell rings).

SHRI L. R. NAIK : Have they
been convicted ?

SHRI KALYAN ROY
is not the qestion.
policy ? T want to know.

+ That
If Tam

convicted, 1 should be dernied. You
Gandhi to get
permission from the court for pro-
ceeding abroad. I, as a trade union
leader, have not been permirted to
go abroad because some of the
mine owners fabricated cases against

are asking Mrs.

me., I was told ;: Mr, Kalyan Roy,

A

What is the
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we are willing to give you the pass-
port, but these cases are perdirg
against you; urless vou are acait-

"ted, you carnot go abroad....

(Interruptions)

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI ATAL
I?IIHARI VAJPAYEE) : When was
that ?

SHRI KALYAN ROY : Be-
fore your regime. But the same
thing contirues, Mr. Vajpeyee.

SHRI ATAL BIHARI VA]J-
PAYEE : No, no.

SHRI KALYAN ROY : My
appeal is that if a multi-millior aire,
tycoon, or black-marketeer has a
case pending against him on the basis
of enquiries by the CBI or the En-
forcemert Departmert or Inceme-tax
authoriries, he should be deried
the passport, becauvse his whole
ambition, his intentior, appearsto
be to hush up the cases and go abroad
to clear the things.

Similarly, I asked a question
on 20-11-77 in relation to Shaw
Wallce & Co., which irvolved the
Maraging-Director, Mr. A. W,
Hayward. After giving the allega-
tions, I asked whether, in view of the
serious  allegatiors and investiga-
tiops which are geirg on agairst him,
would the Government see that his
passport is impnunded. And on
29-11-77, Mr. Satish Agarwal re-
plied that so far as Mr. Haywards
chairmanship is concerped, it if
not my business”, But so far as
the impounding of the passport is
concerred, I wi'l examine the ma-
tter”, But whithin two months of
that, Mr. Hayward has gone. Si-
milarly, casesare pending against
Mr. Hayward, whereas the Mi-
nister, Mr. Agarwal, assured on
29-11-77 that h € would see whether
his passport could be impourded
because of serious violation of the
Foreign Exchange regulations.
How can he go except with the
collusion of the Foreign Miristry?
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He was allowed to go because such
foreign exchange is involved and
such black morey is involved. Does
it not compel me to think, Mr.
Vajpayee—I do not want to make
any allegation—that you are also
following the same footsteps ? If
the tycoors satisfy you or your Go-
vernment, they are allowed to go.
It is the same policy. It is a shame
to us that an European who sold
Shaw Wallace shares at lesser*price—
and this has already been replied in
this House—has been allowed to go
abroad. It was found out that
Shaw Wallace shares weie sold to
Symond Derby at a very lower
price resulting in foreign exchange
loss to the Government. This was
found out. Investigations were
going on and even today they are
going or. But Mr. A. W. Hayward
has been allowed to go abroad.
Similarly, Mr. W. D, Jones of
Hindustan Motors has been al-
lowed to go abroad, (Time Bell rings).
Sir, lastly, I would bring another
fact to the notice of the Minister of
External Affairs. It is about
Jiyajee Cotton Mills, It is orne of
the biggest cotton mills belonging
to the Birlas, .

THE VICE - CHAIRMAN
(SHRI ARVIND GANESH KUL-
KARNI): Now, you will have to
wind up.

SHRI KALYAN ROCY : The
principals are Mahadev Prasad
Birla and Sudarshan Kumar Birla.
The charge against them is that
these people, in the management of
the affairs of the compary, have been
guilty of fraud ard other miscen-
duct, Now, Mr, Atal Bihari Vaj-
payee, where o you starid with
Birlas and Rungtas, Mafatlels and
Haywards ?

""In “spite of serious economic
offences against them, will these
people be allowed to go and the poli-
tical peovle will not be allowed to
go ? (Time bell). You made it
possible for Dharam Teja to go
abroad. How was it possible 2

\ Tacome-tax  arrears amounting to
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Rs. 3 crores are perdirg against
him. It was found out. He was
tracked at the expense of Rs, one ?
crore. Hcw is it possible that he
left ? Who helped him ? How
is it possible for him to leave from
New Delhi Palam Airport unless
the Foreign Affairs Ministry, the
Revenue Miristry and the Finance
Ministry were fully colluding with
him ? But for what consideration ?
We would like to know about it.
Did he pay sufficient amount to
Janata fund or to the Jana Sangh
fund or to the Socialist furd or to
any other fund ? Tt is a shame.
The whole world is asking, I read
Lordon Times and New  York _
Times. They are sayirg that it is
easy for anybody with money in
India to escape abroad. How do you
explain this situation ?

THE VICE-CHAIRMAN (§HRI
ARVIND GANESH KULXKARNI
You will have to wind up now,

SHRI KALYAN ROY : T am
winding up. The country de-
mands an explanation. How is it
possitle for Dharam Teja to go
abroad from Palam Airport unless
you are colluding with him ? How
is it that Birlas ard others against
whom serious cases are pending
are being issued passports and poli-
tical peop'e are cel ied passports ? «
Both the Ministers aie here. No -
ore can match his eloquence. But
let him leave his elogue..ce and
state the facts.

5 Fo W A 2 {0 STHAT
eqeT wgien, § qaway fagw gy o
Ft amd 5T AEAT § BF o wed
HIF NIHAIE T AT T T F
fa=fesr o 5 swfasre g2+ fHC § |
qu< & Q& STAWT wrgaT § fx Aw=d
qifearie &%, fog 9317 wadde §
§F<r, fogdt gFedr & férafritfe:#ﬁ
sreqre faar star §, 997 T AT
grfsandie i, 0F g 919 U e 0%
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T [ e AT Q) s
& St fevararfes mradi€ F91 =& e
SIGHEA

IJuawiersd Wy, § fadw we
o1 & gadl arq ag FgAT g g F
qT qEIE FT qq @ H fFa
fexrdi &1 AFTaEAT HCAT ISAT E 1 UF
Il FT qEAE  FAAT & T T8 €
qrEdE awd & arg wa fafaedr #
STy, Sa% @i% 9g g fafaedr #
s, T g fafaeg & frerada o
i fafaedis ¥ fawaia & arg 9uFt
qrade faaar 1

1 Fg € {5 o1 o oA S|
X avfe ag awr araae glaaeqs g9
F S0 FEGE | L A7 AR aG FEAv
g fo ws, 1067 ¥ fergeare & goiw
FE & 1% wfceq =1 Gear¥rg * TG A7
o wrad @ <@ F1 wlgsre g ara
F1UF q@ WEFICE | T F( Iq
Ted g« eafaa F1 qradE e wrfEg
g< =afaq #1 wadE @H T WEFIL
famay =rfgg wite ST S9F wE H
ferd g I |9 F1ZCFAT AT
o fadeq q@ A< ag @ § F 7w
aga € utferat w1aw &1 w4 § S AW
F1 AT @ & TG AR ACAT THAE
FATE | gdT S W H, =g & @A
St aga & @ = feedl ar @ g
IAY I TAfgat § wUA7 ST F foraw
g A1 99F 917 9g Fwi+ar wag @
AT E | AT 39 qE T BT weAiHa]
wierw § s qrade fa o <@ E
9 3w § Wy e 2 % aF4 a6y
YAET & | TATL <A a1t ST+ SIATAT
qr f&  feres  gAgErATEaS AN
A IT F TF FUT & A FUF qi=
FUE ART AYAT AFTY FIGLFH & fag
T¢ ¢ FI 3w @y fHe )@ § MWK
fasm T Sty =vey § 1 v ey feafa #
qE WIAT T A F, FAT AHL TEIE
963 RS—I10.
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FHgr W0 § 1 U S HATAUIE
uifaat 3q &a & F19 F o7 19} §
q 99 AFIC AW & GO TG FE I
F1 qravie qar 3¢ W 439 Fo 71
TR 4T § Wi o T § Ioh1 arER
w41 frsrardr § 1 ga< 9rq ug § fF o
usifeat 97 @Rl &7 F1% & fad Wt
w\@ faaqi § & Srdl § 92 I4F @iy
TOT A FET F AT § | Al FaAq
§ uF weaT udy | ag R AW & @A
F1 979 ¢ 1 o feafq ¥ wew oF 7ga
1 1 fFar T 719 1 I6F @@ T
&1 Y S @wr Afge arfs o &
HITGRT w1 faawa @ g | 9w &0 a
{aasa 7 g1 #il fa3eii § o™ & qig W1
IFt feara 7 g1 gEdy @i A
ag s g & St gwe diare fadwii
A § S, Star wEl A § %@, gl
R F IVEAT F( IHE ATGHT F 19~
A F @ Frfge | et § g o7
a1 8412 Fa1 § fF 709 § Zo o #ATo
¥ wra@ & afafsta 71 gfaoa & mg
a9y ¥ gy ey 9 afes & g
qugd & It wi Ayl fevemfes
TR F1 wmowr fgaraa v Ffaw
f& gl dw & feFes, mwiedcs day
R ST GEL HITh FgH A & SHEF( g
ST glaad wEH ¢ wn € a1 |
wirew fades A8 TFe § Fma
T F A AENE FH(H T TATAE,
F WHead, gred mfg F1 glward
& w1 @l W IR qrEIRE g9
R E | NS QIEAET ¥ TH AT~
o mrheq & A iferlesa Ami ¥ a2
It f fer st <@ & | Tar =i @
®IE ! WA UF qIHT I G § A77
st & foreat & won faew weady of

¢

F AT @A MR ‘e

The passport of one Prithi Pal
Singh alias Laljee was impounded
in 1976 by the Government of
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India because of various foreign
exchange violations. This passport
was released immediately after
the Janata Government tookover.
Not only the passport was released
but the Enforcement Officer was
forced by Mr. Kanti Desai to apolo-
gise to Mr. Laljee. Mr. Kanti
Desai has interest in the play boy
clubin London and has membership
of the club. He stayed in the club
a number of times between 1972
and 1977. Mr. Kanti Desai has a
very close associate in Mr. Prithi
Pal Singh alias Laljee. Heisknown
throughout the country and in
London particularly bythe name of
Laljee. Mr. Kanti Desai visits hisho-
use every evening for entertainment
and Mr. Kanti’s affairs are being
looked after by Laljee. With Mr,
Kanti’s support, Laljee purchased
a benami flat in London at o,
Wellington Crescent, Wellington
Road, London. In fact, the flat
belonged to Mr. Kanti Desai. After
losing heavily in gambling, Mr,
Kanti and Laljee sold this flat to
Amir Khairaz of Air India....
(Interruptions).

- - - ean - Ioee
{ T A

SHRI ATAL BIHARIT VAJ-
PAYEE : Sir, allegations are being
made against a person who is not
- present in the House. .

SHRIKALP NATHRAI : With
Mr. Kanti’s assistance, this flat
was re-purchased by Laljee after
the Janata Government took over.

MR.VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNTI)
Mr. Kalp Nath Rai, will you please
take your seat .Let me listen to what
the hon. Minister is saying.

SHRI ATAL BIHARI VAJ-
PAYEE: Sir, we are discussing the
Passport Act and not the conductof
an individual. If allegations are
made against a person who is not
present inthe House, who isnotina
position to defend himself, that will

\ notbe properthing. =,
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Sir, I did not have any prior |
notice about it from the hon. Mem-
ber. Iseekyour guidance.

THE [VICE-CHAIRMAN
(SHRI ARVIND GANESH KUL-
KARNI) : Mr. Kalp Nath, you
please stick to what you want to
say on the Passport Bill.

SHRI SHYAM LAL YADAV
(Uttar Pradesh) : Sir, it has been
the procedure in this House foralong
time that such matters are mention-
ed and nomentioned every day.
How can he object, Sir ? (Interrup-
tions)

SHRI YOGENDRA MAK-
WANA : Sir, Mr, Kalp Nath never
wanted to make any allegations
against the person who is not here
and able to reply himself ? He
simply quoted an instance where
a passport was given to an offender
who was accusedand found guilty
of having committed certain offen-
ces. Now, to such a person a pass-
port was issued and why was it
issued ? It wasissuedon the inter-
vention of certain persons and he
has mentioned those persons. The
intention of the hon. Member is
just to show how passports are
issued.

SHRIMATI SAROJ KHA-
PARDE : Sir, he is not making any
allegations.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):

Mr. Kalp Nath, please speak
on the Passport Bill.
oY Feq AA D ITGATERA

agrea, # ag 71 i+ gedTure fag 9@
Aras! fSrasT argaie garsRE 9, S
wreT W@feay, wnee g, I gaT o

9 f‘a‘F‘sﬂ‘c‘a frde & <gar &1

(Interruptions)
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THE VICE-CHAIRMAN
| (SHRI ARVIND GANESH KUL-
;-K‘ARNDJ: Hehas taken note of it.

Y FoU 71 R[5 qYE A FeATT
A F FE 5 FoFo fagar arga
=g =v fag @ qz welt ¥, 98
feegeara § #iSE ¥ Afes % 24 42
¥ weEx CAeds meaw fafaedr qv
g41q 319 T o7 wrfeq M q SHHT
qrEaTE FAAT T I8 (FTW WATAT 47 |
78 T1q @& T& & 7 9 avd g9 AT
1 qrEdE £ faar ? 7z GF Tarw §
faa a1 & § wew fagrd arsrgat s

> RIOATATEATE L. . . ( Inzerruptions )

Ie-aars (st mefasm qow
THEON) : &g a7 g1 AT, UM FET )
* X AT TA: FAJT THFTT A
o1 1 TAT GHI | AL WZ1Eq, fawray
o g% § @€ g7 1 99 3% frwars
fowar wrar ar fawrae 7 98 & qar fF
FeEIR @A Far AAGIX A Sy &
9% § FZ1 A4 TF AN UST F AT
FIET & | FIT KT AFIT AT & 7 39
W T AYF TAW qeeAT AT gfeewr
e S fergrara FY & 5g—ww g%
sTAd & Tiar /T WGET FY CF 9ga
I Far &, wew fagrdr arqddy & weai
> % e =< qFFT FT AGATR Far
g7g fagw & fameaor faer, oF w8 a1
7T dF9% 37 & fag, Ffawre o 9oy o
% fag 7T newet AR qaY 59 F7
ara g & sy fafqedt & agra faar
- g——qraqiE fax 4 39T, o7 w9EW a8
ag 9319 fear, TE¥ Sarar asST HAIL
[ FT T AIFT AgAdz & fAqC 41
gy wFdr & fav wraw Gagd THTE wHT F
qTRIE R wEl {Far | gy vavar wH
y BT ATT WX FAT FR(T | T CF w4 H
‘qpeEdE X & et w3 AP O
Qfafera agdfad), ¥ & qagd
T AT BT H0T HT FATIHT CFASAA

g fafedr F dwaaa [ fa
BN qrEdiE &9 AR qravie g9y fr
ST W9 qITA 3 F 418, Sy
Tt SR AT B owre AW ag gar
AT X XG & TOAC SR meed T
& d——afwT ga% arg W 6 w@m &Y
T, 99 F ara AT 9T qTHAE ALY
feam e Far gumd § G5 fow =
gfrger wiel & N1 gsndi gome Wit
FUET FUOT WaT & ag sfrawr wisd
fadwr sr7 & arw AR 7€ )
ez et F1 gaw &1 a1 gfar &
g & FEY A1q A7 S A%y § | Afww
ag ArA-araea §  favware s §
gy ot argy faad famdy § gwil
S AT A N & e 9
e § 1 SEEH TAT 9% AR fHaw
e g | .

e Lt

SHRI VISWANATHA ME-
NON (Kerala) : Sheis No. 1
criminal,

o weq Ata T ¢ & wwar g
T ST 7T UGy Aifq F
AT grdr ardl F aEadag &7 |
SAEdTERE ST, TAT WA FHI R
g1 g1 GFT | ITH T FT FUSI-FS
S imdT g aidr & 9o § HiY
gfaar &1 15 qrea =8F § f v
TTET FT TE A I3 | 413 WGAT AT
IART qIF Wi SIIAM IqFT q@
Grg &7 SQT, g ISTAT ITFT A
arg faar siwar 1 ¥g § qifaarde &
HET FEAT ATEAT § | TAT 7 qOA (%
Aftady it & FAC grA ISAT HTATA

2

THE VICE - CHAIRMAN
(SHRI ARVIND GANESH KUL-
KARNI): Please conclude now.I
am calling the next speakeg. '-. v
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%t e Ay WA : H qrEad & 39%
&1 ey @1 § Al 7 BIVIE F FY
Fifarw & Syt @1 & srew SEFwT
TEE 1 ( Interruptions)

e (s adaR wEw
EERIT) © HAFT TFH GH & BT
afer A farz smar frgr 1T &

ot Feq g T : 9%, wigw § fgh
10 faqz € avar g ) S RS
yawmae (st wefare wow
FEFYT) : ARGy A FIIT § I@H QAT
& foar & 1 § uw-St fave e 2ar
wﬁ*meaﬂﬁqn T S

s Feq ATY A : ITTATETL ST,
T ygaT g ag & i qeme fag o
9 gz fafemes ¥ war g, owrac g,
TWfoge & fmadr qrad grarsT Ar
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI);
Mr. Sat Paul Mittal, you have 5
eight minutes only.

SHRI SAT PAUL MITTAL "
(Punjab): Sir, I will conclude in se-
ven minutes, Mr, Vice-Chairman,
the Amendment to the Passport’
Act brought about by the Janata .
Government to say the least, is anti- -
Janata. All professions,all declara-
tions, all statements made by the
Janata Party and Janta Government
for giving relief to the poor have-
nots in the country havebeen b
dashed to the ground. Raising the
passport fee from Rs. 25to Rs. 50,
and comforting themselves_ because
of therise inthe number of pass-
ports from four and a half lakhs to
eighteen lakhs is nothing but an
attempt to grab four and a half
crores of rupees from those have-
nots, from those poor labourers, pe-
sants, illiterate, innocent and peo-
ple who are outof job who are, ac-
cording to your own Labour Minis~.
ter’s assessment, are registered to
the tune of a crore, and four_%
crores of other such unemployed -
persons who are not on your re-.
gister of unemployment Exchan~
ges. I will not say Employment
Exchanges. To say the least,
Mr. Vice-Chairman, this act of
the Janata Party is anti-Janata.
The argument being advanced
by the Ministry is that
they have to open new offices.
Regional Passport Offices; they
have to make more facilities and +
more equipments available and they
haveto spend more on themachinery
that goes into the whole operation,
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This justification given by them
is most unjustifiable. I must
say that raising the fee from
Rs. 25 to Rs. 50, when the number
of applications has gone up from
4% lakhs to 18 lakhs, is blatantly
upjustifiable. Infact, this should
have been reduced from Rs. 25 to
Rs. 15 because the number of appli-
cations has gone up to a very large
extent. Butthe Janata Government
has done just thereverse ofit. They
have advanced certain reasons which
do not stand the scrutiny offany
kind of justification but they have
raised the fee, by one hundred per
cent.

- (e N e

~
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My second point is this. The
-Janata Government can rightly
claim, and I think, this must be
acceded to also, that they have intro-
duced some system of simplification
in procedure. I must concede that.
But let me urge upon the External
Affairs Minister, hon. Shri Atal
Bihari Vajpayee that there is
still room for more simplification,
still more room for that. You
should also allow the State legislators,
the Chairmen of the local Municipal
Committees, the Chairmen of the
Zilla Parishads, the Chairmen of
the Panchayat Parishads and so on,
to verify and attest the applications,
If you
do this, I am sure, more people, who
fall a prey to the professional racke-
teers, who are going about in the

. country, robbing and looting these

people of their hard-earned money,
will get the much needed relief that

" is due to them. When you claim

that you are simplifying it, I have
no reason to doubt your intentions.
But I must, in all earnestness,
while appreciating your efforts at
simplification, urge upon you to de-
legatethe authority to these categories
of representations so that more and
more people could be benefited.

B~ Not only that. I will also urge upon

* -

you, request you, to make special
the people
by authorised agencies at fixed
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nominal rates so that the poor and
illiterate people could go and get
their applications duly filled in,
formalities completed and all kinds
of looting and robbing that is now
going on by unscrupulous agencies
could be completely eliminated.

Sir, I come from the State of
Punjab. You willagree with me that
the people of Punjab are not only
hard-working, but adventurous as
well. The number of applications
has since gonne up. Your office at
Chandigarh, covering Punjab, Har-
yana, the Union Territory of Chandi-
garh and other places, is not in a
position to cope with therise in the
number of applications, is not in a
position to cope with the work-
load. In reply to an earlier ques-
tion by me, you were kind enough
to inform me that you have opened
offices in certain States. I would
request you to immediately...
(Time bell rings) Sir, only §% mi-
nutes have passed. I am keeping
an cyeon the watch.

e

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH
KULKARNI) : 1 would

request hon. Members to co-ope-
rate with me. We haveto conclude
this discussion by §.30 p.M. be-
cause the Minister will then get
time to reply. There is also a Half-
an-hour Discussion at 6 p.M. I have
been advised by the Chairman that
I must get this discussion conclud-
ed at 5.30 P.M. so that the Minister
can reply.

SHRI BHUPESH GUPTA :
(West Bengal)}: Is it your conten-
tion that after 5.30 P.M. he cannot
reply ?

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH
KULKARNI) : Not that. He can
reply after 5.30 p.M. He can reply
at 70 .M. Ldo notmind.

SHRI BHUPESH GUPTA:
He can reply at any time.
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Sir, I was urging upon the hon.
Minister to open an office in the State
of Punjab ata central place, some-
where at Jullundur or Ludhiana at
the earliest so that the workload
could be handle d there without any
difficulty,  Sir, I am in personal

5 PJM.

know of certain things. Whenever
there is delay, that consequently
breeds corruption, Any kind of delay
will give rise to corruption, howso-
ever efficient or howsoever honest
you may staff your RPOs with.
Now the question is, if the passport
seeker is not given a passport, if the
bonafides of a normal passport seeker
are clarified by the district police ad-
ministration and even then he does
not get a passport for six months,
he believes that he has no other al-
ternative but to consult some kind of
an agency which can arrange a pass-
port for him. T will cite the case of
my own son, He is youngest son. He
asked me that he must get a passport

for himself. I verified his passport
papers and photographs, sent it to the
RPO Chandigarh. I have received
three letters from the RPO saying
that his photographs are not avail-
able and Thave sent the photograp hs
all the three times. Ifthat kind of
thing happens to me whom you have
delegated the authority of verifying
and attesting the passport papers, if
that can happen to me and my son,
what will be happening to others
youcan very well imagine. 1 know,
passport applications are not being
expeditiously dealt with by the
RPOs firstly because of the work load
and secondly because of some un-
scrupulrus elements which must be
operatirg at that level, at the lower
level  probably, Therefore, my
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submission to you is to open, as per
your own policy statement, offices in
Punijab, Haryana, Chandigarh and
elsewhere so that the work load could ~
be dealtwith by those respective
offices.

[The Vice-Chairman (Shri
Shyam Lal Yadav) in the Chair]

Sir, the Minister while speaking
on the Bill said that four to five weeks
has been the time fixed for the djs-
posal of such ao»lications. My suh-
mission to the hon. Minister would
be to see that these applications are
disposed of within a stipulared period.
Why should not the Government

come forward by making this period’J

a statutory one? If you stipulate
some kind of'a period of five weeks or
four weeks and make it statutory, I
have no doubt that there will be great-
er efficiency and the Regional Pass-
port Offices will krow their time-
limit by which they have to dispose
of the applications. Even if the Gov-
ernment has to create a special cell
for dealing with these applications at
the district headquarters, the time
limit could be fixed for them also.
Unless the time limit has been made
statutory in the Actitself, I am afraid
these delays will continue and the
delays will certainly give riseto and
breed corruption, graft at the level
of the Regional ™assport Officers.

Also these unscrupulous professional .
rackereering agencies will prosperj"i

and flourish at the cost of the poor
labourer, at the co-t of il'iterate pec-
ple  who go  about for
passport from ore door to another
and eventually fall prey to them.
So, I willurge upon the hon. Minister
to give his serious thought to these
constructive proposals that I have put

§

forth and T have no doubt
that they shall receive his utmost
consideration,
Thank you. &
SHRIMATI NOORJEHAN
RAZACK (Tamil Nadu): Sir,

the entire gravamen of the Passpoyts
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(Amendment) Bill, 1978, is the en-
hancement of the fees for passport
from Rs. 25to Rs. 50. The reasons
for the increase in fees are stated to
be the increase in cost of providing
passport  services in India, the
increase in salaries and allowances of
the personnel employed, increase in
accommodation charges and increas€
in the cost of equipment. I do
not for a moment like todispute
therise incost of services, The
continuo us rise in cost of
living has hitevery aspect of
human  activity very  hard.
There appears to be no respite
from this onslaught on our slender
resources. But at the same time,
we have to bear in mind the
conditions which have arisen, result-
ing in the efflux of a large number of
our brothers and sisters, seeking
better fortunes abroad. If you analyse
a cross section of the people who
require passports for going abroad, I
am sure a bulk of them will be found
hailing from the poor strata of soci-
ety. They do not require these
passports for goingforajauntabroad.
Hard economic conditions in their
home country, non-availability —of
suitable jobs for the majority of the
able-bodied and qualified pecple and
desire to avail of every opportunity
for making a living that the foreign
countries  offer~-—these are the
_basic factors impelling hundreds
and thousands to leave their mother
country. Isit not our duty to help
these poor people by facilitatirg
their journey abroad with all the
. means in our power 2 Ldo not think
we are making a good start to-
. wards providing assistarce tothem,
which they richly deserve, by
increasing the passport fee fromRs.
25toRs. 50. I would urge thata
system of differertial rates should be
-evolved, whereby the main burden
-of expenditure on the passport
. offices will fall on the afffuent ar.d the

well-to-do whoare going abroad. Of

thase, there are many, and even higher

¥ rates for passports can be charged,

insuch cases.

tut for those who go
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job-seeking abroad for bare living
human consicerations demar d that
the rates charged are reasonable
and do not 4dd to the host of troubles
which this class of people are alreacdy
facing. We have to bear in mnd
while decidirg acout the scheduie
of fees, that the Lulk of our fcreign
exchange reseives is accoyntee. for
by remittanices from the humbler
sections of people who corstitute a
majority . I would therefore, urge
the hon’ble Minister even ncw to
review the present schedule of fees
which falls both on the rich ard the
poor alike.

It is the height of anomaly that the
increased fees are operative even
before the introducticn of this Bill
and parliamentary sancticn has
been taken for granted. The Bill
seeks to give ex-post-facto sanction
to the levy of increased charges. I
do rot consider this to te in
keeping with the principles of
equity. I wculd even suggest re-
fund of the increased charges which
have teen levied tefore Parlietrent
has given the apprcval.

Sir, the hon’ble Minister r ust be
fully aware of the wces experier ced
by the passport applicants, especially
thote coming from the humtler
sections of society. I have heard
atout hundreds of cases where the
fate of the applicaticrs is rot kr cwn
for alonglongtime, takirg mo1e than
6 months. why ever a year, for any
decision thereor. You car appre-
ciate thesense of gnawing urcertair-
tv which corroces fhe sersit.ilities cf
these pecple who aie in a hurry to
accept the work atread. In these
days of scientific  advarcen ert,
modern metheds of data-processirg
ard improvemert of vitality
in acministraticr, we are scrry 10
rote the same sickring story of
endless delay, acdec to which aro
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[Shfimati Noorjehan Razack]

methods of clever corruption which
favour the applicant who knows how
to pull wires and grease palms. Let
it be said that these offices are ser-
vie oriented inthe true sense of the
term and that there is not a single
palm to be greased in that organisa-

tion. .

Obviously, due to the growing
demand of a vast number of people
to go abroad for bare livelihood, the
number of passport Offices in India
is far too meagre to meet the rush,
I would urge the Government to
carry out quickly a phased program-
me of opening more offices through-
out India, so that the service is
availatle to all applicants within a
convenient distance,

I need not recite in detail the
untold hardships experienced by the
poor people who fall a victim to
unscrupulous  travel agents who
comrel the applicants to pay exor-
bitantly togo abroad and these travel
agents cheat men and women seek-
ing {obs abroad by giving them bogus
travel documents. For example, a
big groap was arrested on arri~al in
Tehran. They were trled and
jailed for entry without proper
documents. The hon’ble Minister
must be aware of thes® cases. His
Ministry should not content itself
with merely issuing passports. It
should 100k at the human need be-
hind ‘every application. .

By going deeper into the cases, it
can be found out whether the victims
are being duped bythe unscrupulo-
us operators and manipulators,

T It can find out whether there
are instances of collusion between
unscrupulous persons in the office
and the sharks outside. I have no
doubt that if a team of motivated offi-
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cers applies its minc to help the
poor and devises a crash remedy,
thousands of the poor, hungry
aspirants for jobs overseas can ke
saved in time from the rapacity of
the swindlers. The greatest
help the passport office can giveis to
issue the passport within a specified
time limit or to inform the applicart
clearly and unamtiguously what is
wrong with his application.

Moreover, the Government must
be aware of hundreds of cases where
poor pecple have teen lured abroad
where they find to their ciscom-
fiture and dismay that theie are no
jobs at all or they have to do menial
work of a low character. Govern~
mert must have macdean anatcmy
anatomy study of such cases.

THE VICE-CHAIRMA1J
(SHRI SHYAM LAL YA DAV):
f Please ccnclude now.

SHRIMATI NOORJEHAN
RAZACK : Just two minutes, Sir,
It is not high time for Government
to come out with positive measures
to prevent swindle of hon-
est and poor citizens. I was also
told that wo nen who are going ab~
road for jobs are being sold in open
market abroad and they are forced
to live like slaves .In the light of
widespread malpractices, the Cern~
tral Government must cut ott much
of the red tape so as to save job-
seekers from falling victims to
unscrupulous agents and at the samre
tineeencourage the extensive growth
of responsible agencies to handle the
mass of those wishing to go abroad
in search of better prospects the
Government must safeguard the
interest of the citizers, toth in the
process of migration ard also in
ensuring that they get a fair deal
when working abroad.

. Sir, if I have teen a bit emotional
in what I have stated, it is because of

304
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the moving accounts I have heard

abouithe plight of passport applicants,

Of course, there ha: been a great
deal of improvement in the working
of passport offices, but the improve-
ment falls short of the dimensions
and maignitude required to make
th=se offizes functioh with stream-
lined effiziency. Thank you.

SHRIMATI KANAK MUKH-
ERJEE (West Bengal) : Mr. Vice-
Chaiman, Sir, this is a very simple
Bill and there is very little scope fora
long discussion. There is no sense
in introducing rthis Bill in this
House because this is a farce and a
mockery of democracy.

Sir, the main thing of this Bill
is to increase the passpot fee from
Rs. 25 to Rs. 50. But they have
already started charging, long tefore,
the enhanced fee. I myself had to
pay Rs. 50 the other day So what
is the sense of introducing this Bill ?
Are you going to put this Bill into
action with retrospective effect?
Therefore, I do not understand
ths meaning of this Bill. Again,
suppose this House does not O.K.
this Bill, are you going to refund this
balance of the money to the millions
of applicants ?,Certainly not. What
is the use of seeking the opinion of
this House, I do not understand.

-~ e e - .
-

Sir, obviously, I am against in-
creasing the fee for the passport.
Let us see what it was earlier.
From 1961 to 1971 it was only Rs. 15
and the passport was valid for three
years. Since 1971 it was Rs. 25

“and the passport was for five
years. Now we are making it Rs. 50.
Certainly, we are not going to make
it valid for ten years. The period
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remains the same. The hon’ble
Minister has stated that there is lot
of increase in administrative cost.
He says that they had to appoint
375 clerks ard some officers for the
administration. So the cost has
increased. Itistrue. But from his
own statement, I see that in 1975
there were 4.5 lakh  passports. In
1976 their numter was §.70 lakhs.
In 1976 it was 9 lakhs, From Janu-
ary to Jure 1978 it was 7 lakhs. By
the erd of the year they exrectitto
go upto 18 lakhs, if not 2 million. And
2.5 lakhs applications are still pend-
ing. So their income has increased
more than four times. And what
are you going to do with this extra
income? I do not understand. They
say the cost has increased. But the
applicarts have ircreased from 4
lakhs to 18 lakhs, This is very
funny. Soincome is more than ex-
penditure.

And who are the people who are
going abroad? They are not the
people of well-to-do classes. They
are .not going for sight seeing
or visiting. Most of them, or a
majority of them,are going out for
seeking jobs. Many people of the
minority communities are going there
to the Middle Eastern or Arabian
Countries to seek jobs. Many of
them are poor peopsle. As many of
the speakers have alieady mention-
ed, they are pcor people, artisans,
workers and many ordinary middle
class people going for seeking jobs.
This is tecause of the deficiency of
our own country. The uremploy-
ment problem is there, It cannotte
solved because the fundamental
principles of this Government are
not far from those of the previous
Government. So they are following
the same policy. That is why
millions of people who are not gett-
ing jobs here aie trying to seek jobs
anywhere. Why tax these poor
people? My point is that if we in- 1
crease the fee, it will only be
taxing the poor people and the
middle class people, those who are
going abroad to seek jobs,
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[Shrimati Kanak Mukherjee]

Now, regarding the adminjstra-
tive efficiency, as the hon. Miaister
has said, they are going to increase it.
But how much of harassment is
there tomillions of people, we know.
As many of my friends have already
mentioned. the photos get lost, the
affidavits are not traceable, the
signatures do not tally——go tack and
come again. All these things are
there. My own photos got lost in
the Regional Passport Office. This
is a copy of the letter that I have
sert in protest. I gave Rs. 50 and
sent the application on 21st July.
Yesterdgy they said that my photos
were lost and I shouid get 2 more
photos. Ifthis can happen to MDPs,
we can imagine what is happening to
millions of people, This is the type
of efficiency. This is ore example
of what is happening in the capital.
One can well imagire what happens
in other Regional Passport Cffices.
Many times it so happens that two
photos are lost and people are requir-

ed to get more phetos of the same type.

Many people mace orly four copies
of a photo, Agair they will have to
go back., So much harassment is
there. Similarly, for signatures, for
affidavits, for other things.

“efficiency, is there. Merely by

erhancing the feethe problem will

not te solved. Neglect is there;
irefficiency is there ; corruption is
-there, Some of the travel agents
ard the passport agents are the
centres of corruption and bribery,
It is rrue that corruption has gore into
the very roots of our society, from
top to bottom, durirg the last three
decades. It has increased so much
that it is very difficult to catch it,
You catch it hese ar d there it goes,
+fThe Goverrrert has to do something
to control these thirgs and to check
corruption, 'That is the main point,

. There is ore more point. Even
. if the signatures of a Member of
. Parliament are there, police veri~

fication: is there and there is harass-

So the
question of raisirg the stardard of
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ment. This must be  stopped.
Again, as others have mentiored,
MLAs should also te authorised to
sign the passport application forms.
I thirk this should te done because
they know the rpeople ard they are
very close to the people.  If MPs can
sign, why can’t MLAs do so?

These are the main points on
which Iwanted toinvite the Minister’s
attention.

I do oppose the imposition of
enhanced fee, which is already in
existence.

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV):
Mr. Kesava Rao, would you like to
speakon your amendmentor....?

SHRI V. C. KESAVA RAO
(Andhra DPradesh) : On amend-
ment also I will speak, On that, !
I will speak atthat stage.

:

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV):
You speak this time on the amend-
ment also.

e T

SHRIV. C. KESAVARAO : 1
do not understand why I get the last
charce and why I get only two or
three mirutes. Ido notunderstand
this policy. Everytody is getting
10 minutes, The last time also I
was not given full time.

THE VICE-CHAIRMAN
(SERI SHYAM LAL YADAV) :
You will get full ijme, What T
request is that you speak at your
amer.dment stage, not this time.

SHRI V. C. KESAVA RAOQ:
This is rot good, Ishould say. This
is really partial. Ycu were in the
chair. Tcutmytime. Youwenton
ringing the tell,

SHRI MUIKA GOVINDA
REDDY : Why should we not extend
the time allotied for this Bill ?

3
-
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THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV) :
All Members will be accomodated.

SHRI MULKA GOVINDA
REDDY : Why should the time not
be extended ? Instead of two hours,
let us have two more hours for this
important Bill. Half an hour is
more. How can you accommodate
all the Members?

THE VICE-CHAIRMAN
(SHRI SHYAM LAIL YADAV):
We can extendthetime a little. The
Business Advisory Committee, in
its wisdom , has allotted two hours.
All the parties were represented.
They knew the importance of the
Bill. We have by and large to
abide bythe decision ofthe Business
Advisory  Committee, You may
take some more time, but not two
hours. All the speakers  will be
covered. Kindly co-operate,

SHRI V. C. KESAVA RAQO:
Sir, I would like to point out that
the figures given by the Hon,
Deputy Minister, are correct, The
Minister for External Affairs de-
serves congratulations because the
number of passports issued has
increased from 4.5 lakhs in 1975
to 18 lakhs. It is really a good
number. For the procedure he has
adopted, for regularising the pro-
cedure, he really deserves congra-
tulations.

S 1P

o As regards issue of the pass-
ports in 35 days he was telling, I
think that this is a long period.

Sir, in one case which I came
across, I know, two friends of
mine had sent two applications on
the same day. They got receipts
for the appliations and a0 for
their money they sent. I actually
went there after 15 days. One
apolication was missing from the
Department, Then thev searched
it for two days but they could
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not find it out. One was there,
The same day the two applications .
were sent, the receipts were there
and one was missing. So, something
18 going wrong in the Regional
Passport Office in Delhi. That has
to be checked up.

I
[P

Another thing is, Sir, that e~
pecially in the States it is very
difficult to get a passport within
three or four months, It is not so
€asy to get it within 35 davs. The
application has to go to the Collec-
tor and from there to the Passport
Office, and unless somebody goes
to the Passport Office, it will not
be sent. They take lot of time there.
So, this time should be cut, I
request the Minister to see that this
time between the date of applica-
tion and the date of receiving the
passport should not be more than a
fortnight, In any case, they can
issue within a fortnight. They would
not take more than half an hour
or an hour to write down the pass~-
port, and an officer will take only
three minutes to sign it. So, I§
days are enough; 35 days are not
necessary.

ot

Another thing is, Sir, that in
almost all the States there are no
Passport Offices. Even now the
people from Andhra Pradesh, I
thirk, have to go to Madras for the
Passnorts. So, the delay is there.
That delav should be curtailed.
Every State canital should have a
Passport Office so that the neople
can be issued passports early. - .

Regarding the increase in the
anplication fee, T would like to say
that from India generrally unem-
ploved peonle and labourers are
going to foreign counfries so that
they can earn some monrev. A fee
of fiftv rupees 1s too much for-
them. Mostly lahourers are recruit
ed and they do rot have money
even for eating two times a day.
For such people, a fee of fiftv runees
is too much. I do not understand

AN s

3I0 =



311 Passport

F[ShriV. C. Kssava Raj)
{t. Th= hon. Minister has said that
they would be issuing about 18
lakh passports this yeir, So the
income will be about Rs. 9 crores,
So from Rs. I ccore the income
has gone up to Rs. 9 crores. I do
not know whather th: Government
is so poydr that money should be
takea from the poor pesple. The
poor people who go out as [abourers
cannot afford to pay Rs. 50. Of
course, the rich peosple, the smug-
glers or the business people can)pay
Rs. 50, but the labourer who goes
there to do some labour work will
not be able to pay fifty rupees.
So, that is why...

SHRT PREM MANOHAR
(Uttar Pradesh): If they can pay
the air fare, can’t they pay fifty
‘upees ?

SHRI V. C. KESAVA RAO:
The coatractors will pay it and
th=se people after earning...

SHRT PREM MANOHAR:
Tnz air gfare is in thousands of
rupees.

SHRI V. C. KESAVA RAO:
Anothe: thing is, issuing of pass-
ports his beea liberalised. But it
h1s come to my notice that thzare is
restriction on giving “no objection”
certificates for certain people to go
to certain couatries. I do not uader-
“stand this. We are sending these
peosple only to the friendly coun-
tries. Then why are ““no objection”
certificates not issued in the case
of soms pesple going to Iraq ?
Very recently a case came to my
notice. A doctor got a job in Iraq
and he wanted to go thzre. But 1
found out from the Department of
Personnel and Administrative Re-
forms that the “no objection” cer-
tificate would not be issued to him.
I do not understand. I found out
from the Iraqi Embassy here that
many people are going from India
to Iraq. I think there is something
wrong going 0a ia the department,
They are allowing certain people
a1d they are not allowing certain
other people. I do not know why
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you are stoppiag those people who
try and get some jobs there. You
are not able to give them jobs here.
A doctor whom }I kaow, a post-
graduate in medicine, was there
without any job for eight years.
He might have spent a lakh or two
lakhs of ritpess to study medicine.
Such aman whyhasnojob foreight
years, somehow or other gets a job
in some other country and I do
not k1ow why you are stopping him.
I do not know why you are.not
going to issu€ a “no objection”
certificate. I request the hon. Minis-
ter to examine this matter, parti-
cularly in regard to those countries
where people are willing to go,
and especially Irag.!

Sir, another point that I want
to raise here is about the signing
of the passport appljcations. Now,
Members of Parliament can sign the
application, Butit is not possible
for ordinary people to get a Member
of Parliament to sign, That is why
I want that all MLAs, Panchayat
Samiti Presidents and Municipal
Council Chairmen should be allow-
ed to sign the passport applictions be-
cause they are alsolelected members
and they are within the reach of
ordinary people. So it will be very
easy for them to take their signa-
tures. Otherwise most of the Mem-
bers of Parliament are here for
three or four months in a year and
they will not be able to sign. So
we must liberalise this also. Also
those people, especially the un-
employed people, will not be able
to spend money and go to distant
places to take the signatures of
Members of Parliament,

Sir, as regards the passport fee,
I would once again request the hon.
Minister to see that the fee is re-
duced to a certain extent at [east.
If they are in need of money, they
may reduce it to, say, Rs. 30 or
Rs. 40, but it should not be fifty
rupees. Fifty rupees is toomuch. So
I would request the Minister to
consider a reduction in the applica-
tion fee. Thank you,
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qRIT FAT § | e s

i H

SHRI MULKA GOVINDA
REDDY: Mr. Vice-Chairman, the
Minister of State for External Affairs
should have brought in a compre-
hensive Bill in regard to passports.
He referred to the 1922 Emigration
Act which was passed by the Bri-
tishers when we were not indepen-
dent. It was a retrograde Act. The
Minister should have brought for-
ward a more comprehensive Rill
with regard to passports.

Secondly, he did not make out
a case for increasing the fee of Rs.
25/- to Rs. s50/-. According to the
Ministry’s report for 1977-78, their
income from passport offices during
1976 was Rs. 213 lakhs and ex-
penditure Rs. 61 lakhs resulting in a
saving of Rs. 152 lakhs. In 1977
the income was Rs. 346.79 lakhs,
expenditure Rs. 104.20 and the
saving was Rs. 242.59 lakhs. ‘There-
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fore, the Minister did not make out
a case for increasing the fee to Rs.
50/-. Of course, he said that the
accommodation in the offices has
been increased and more offices are
being opened. It is all true, It is _
also true that they have simplified
the procedure. More passports have -
been issued than before and now -
passport application forms are avail-
able in post offices and Members
of Parliament are allowed to verify -
the passport applications, Many .
hon. Members have said that ML As
and MLCs and other elected re-
presentatives of the people should
also be allowed to verify passport
applications. This will further sim-
plify the procedure. I hope the
Minister will agree to that.

Mr. Vice-Chairman, in UK. -
passports are issued for ten years :
at a time. If we copy that system,
much of the processing work can ~
be reduced and the cost of issuing
passports will also be diminished.
I would urge the Government o
increase the period to ten years.

There is more room for decen- .
tralisation in the matter of issuing .
passports. Now passports offices are
being opened and there is a demand *
that every State capital should have
a passport office. I welcome that sug-
gestion. I have been pressing the
Ministry for that. I want to make a °
suggestion in this connection. For .
issuing Indo-Bangladesh passports,
the Central Government have autho-
rised the State Governments and
Chief Secretaries to issue these
passports. Similarly, it should not
be necessary that the passports
should be issued only by the regionat
passport offices of the Government
of India. The Chief Secretaries or .
the District Magistrates or the Dis-
trict Collectors in the districts can
be authorised by the various State
Governments who in turn can be
authorised by the Government of
India to issue passports. That is
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what is being done in the case of
Indo-Bangladesh passports.

Sir, thére is another point which
1 would like to state and it is this
that the fees for passports to Bangla-
desh, though the visit to Bangladesh
may be for a limited purpose, are€
less. Similarly, for passports to
Pakistan also, the fees that are to
be charged should be less and the
visa system that is now prevalent
between India and Pakistan and
between India and Bangladesh
should be done away with. For-
merly, we were all in one country
and there should, therefore, be
more free movement of the people
of these three countries and now
that we have very friendly relations
with Pakistan and Bangladesh, what-
ever irritants are there should be
removed.

IS

SHRI KALYAN ROY : The
people who came from Bangladesh
without passports have been pushed
back by the BSF.

SHRI MULKA GOVINDA
REDDY: And, Sir, this visa system
should be abolished and there
should be free movement of the
people of these three countries. I
would also like to point out another
thing. When an Indian goes out of
India, particularly to West Germany
for three months, he need not have
a visa to go to West Germany.
But in the case of the Common-
wealth countries, with whom we
have very friendly relations and very
good links, they are insisting on
visas. If you want to go to London,
you must have an entry permit.
Our former Minister, Mr. D. P.
Chattopadhyaya, had to face a very
awkward situation at the London
airport. A Minister of that time,
a Minister of the Government of
India, was not allowed to land at
the London airport and he was not
allowed to go to London. Later on,
Sir, somebody prevailed upon the
authorities there and then only he
was allowed to proceed. I would
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like to ask why this system should
bethere when we are in the Com-
monwealth. This system of entry
permit to go to London should be
done away with and the Common-
wealth citizens should be able to
go to any other Commonwealth
country without any visa. -

Then, Sir, about our Consular
Departments in our Mission abroad
there are many complaints and one
is that whenever Indians go there
for extension or renewal of their
passports, it is not done easily. In
fact, Sir, I came to know the other
day of a case of this nature. I came
to know that Mr. Bala Pazhanoor,
a leader of the AIADMK in the
Lok Sabha, was refused the renewal
of his passport in Singapore. I
really cannot understand how an
Indian Mission in Singapore ran
refuse to renew the passrort of an
MP an. I understand he had to
come back to India to get his
passport renewed. This should not
happen. I am sure the External
Affairs Minister and the Minister
of State will pull up our Missions
abroad so that they will be more
considerate and more helpful to
those Indians who want to come
back to India or who want to have
their passports extended.

"

Sir, whenever a foreigner wants
to visit India, there are always
some hurdles or some difficulties
which are created by our Missions
while issuing the visas and they
issue visas only for a very limited
period. And, Sir, when a person
from a friendlv country wants to
come to India for the purpose
of his children’s education, the
extension of the visa of such per-
sons has become very difficult.
The Home Miristry in New Delhi
is in charge of extension of visas
or issue of visas. That should be
done away with. The External
Affairs Ministry should be in charge
of the new work of extension or
issue of visas normally because they
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know the persons and they know
the countries and not the Home
Ministry people, It is the External
Affairs Ministry which is in charge
of external affairs, and therefore, it
is the Ministry which should be
rightly in charge of issuing the
visas or extension of visas. It has
come to my knowledge that in a
particular case, where an Indian
got married to a lalien, his wife
got an Indian passport. Later on, a
daughter was born in another coun-
try, in Kenya, and she came to
India with her parents as an infant.
Now, that girl has grown up and
she is 18 years old and when she
applies for passport, it is not allowed
and it has been denied to her in
Bombay,

Parents are Indians. It is a fact
that she was born in a foreign
country. But she has been living in
India for the last 18 years, The
request for a passport has been re-
fused. This should be rectified.
These are cases which should be
expeditiously dealt with.

Another point I would like to
place before you, Mr. Vice-Chair-
man, Sir, is a one connected with a
case where a girl wants to change
the status of the passport. When she
got the passport, she was a maiden,
and when she gets married, this
marital status should be mentioned
in the passport. Why should there
be s0 much time required for making
this small variation in the passport ?
An officer in Ahmedabad Passport
Office said that it would require at
least six weeks for a variation of
this kind in the passport, These are
small things which should be looked
into.

Mr. Rundu has done very well
in this Department after he took
over. He was telling us that within
35 days an application is made,
the passport will be made. It is too
long a period.
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SHRI N. G. RANGA: Yes.

SHRI MULKA GOVINDA
REDDY: When people want to
go abroad to get jobs, not in
thousands but in lakhs for seeking
jobs which are nowadays easily
available for engineers, for doctors,
for technicians, for skilled and un-
skilled workers, particularly in Gulif
countries and other West Asian
countries, the period thar is taken
for issuing the passport should be
reduced. You must have modern
gadgets. In America, I understand,
one can get a passport within a day
or two. Why should we take 35
days to issue a passport here ? Many
Members have already complained
that this is only a pious wish of the
Minister. The period that is
usually taken is four or five or six
months. We have brought such
instances to your notice. We have
a Regional Passport Office in Mad-
ras ; Mr, Das is there. He has re-
plied promptly to my letters and
attended to matters, I am glad
there is a Passport Office in Banga-
lore which the Foreign Minister
visited during his last visit there.
It is a very good place, and the Pass-
port Officer is seeing to it that pass-
ports are issued within ten days.
In Assam, I understand, the posi-
tion is very bad, There they take a
very long time. Why should that
happen ? If it is decentralised, if
the State Government officers are
authorised to issue passports, this
complaint will not be there and wi-
thin a week or ten days a passport can
be issued.

Mr., Vice-Chairman, in 1967
when the Passport Act was passed,
an Ordinance was issued, If the
same procedure had taken place in
this case, much of the criticism
would not have been made. If
the Ordinance was issued, there
would not have been criticism at all.
I do not know why the legal depart-
ment in his Ministry or the Law
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Ministry did not advise them to
issve an Ord‘rance in order that
such criticisr- would have been
avoided. .. .{ime Bell).

Mr. Vice-Chairman, I am fini-
shing. Sir, the Passport Act rules are
framed for implementing the pur-
poses of this Act. This Passport
Act, which is being amended now,
was passed in 1967. Since thep,
the rules framed under this Act in
1957 have been amended 24 times.
T do not know why these rules have
not been consolidated and issued as
one rule under the Passport Act.
After this Bill is passed, I think
they will have to issue fresh notifi-
cation regarding rules. I believe that
they will issue consolidated rules
urder the Act that is going to be
nassed. Sir, T would like to conclude
by saving that Mr. Vajpayee and
Mr. Kundut have done their best to
simnlify the nrocedures, to reduce
the time required for the issne of
passpotts and I am sure that they will
take further steps to decentralise the
whole procedure and to have mo-
derr gadgets sothat a passport is
isstred within a week and, if possi-
ble, within a day or two as is done
in America,

SHRI HAMID ALI SCHAM-
NAD : Mr. Vice-Chairmarn, Sir, I
am very glad to say that the proce-
dure for gerting a passport is being
literalised after Mr. Vajpayee’s be-
coming the Foreign Ministery and
there is a gereral approval from this
Houvse, even from the Congress (1)
Member, Mr Kaln Nath Rai. He
also complimented Mr. Vajpayee.
I am glad to note that, The pass-
vort fee has heen raised to Rs. so.
Some Members of this House op-
posed that. I feel that the fee of
Rs. 50;- for getrirg a passport is not
much. It does not affect the com-
mon man as is being made off. My
State is Kerala State from where not
only thousands but lakhs of people
apply for passports and they are
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getting them in due course of time.
It may be that it is too much for
some people, But by and large,
people accept it. At the same time
they want to see that they get the
passport as quicker as possible, They
do not grudge these Rs. 50/-. But

when they 80 to the Passport Office
from morning till evening they do

not get any facilities there. There
ar¢ no facilities to sit. There is

no drinking water also, as was

stated by  Mrs. Leela Damodara

Menon. These facilities should he

provided. T know it may not be

possible to do these things imme-

diately because some of the offices

have been opened recertly. Mr,

Kundu came to Calicut and he in-

augurated an office there, We are

thackful to both the Ministers of
Foreign Affairs for establishing an

additional office in Kerala State,

Apart from having one in Ernakulum,
we have ore in Calicut now in order to
speed up the work of issuing pass-

ports. T hope further facilities will
be provided.. ..

Mr. KALYAN ROY : More
office in Kerala.

SHRI HAMID ALI SCHAM-
NAD : It is because more people
from Kerala are goirg abroad. The
Members of Parliament have heen
given the right to sign the verifi-
cation certificate. But there is one
clause saying ‘he is financially sound
L0 the best of my krowledge’.
Well, if people are financially sound,
why should thousands of people
go abroad ? T feel that that clause
is u~recessoery,

We are asked to sign whether
we know the man is financially sound
or not. How could you find that a
man is financially sound or not.
If he is financially sound, why
should he go abroad, whether he is
a teacher or a carpenter or a driver
or afitter 2 You cannot say whether
he is financially sound or rot. This
clause is unnecessary and this may be

-~

-

~
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deleted. As far as I am concerned,
1 have signed thousands of apolica-
tions from Calicut, Cochin, Mala-
 puram and from different parts of
Kerala. And I can only say, to *the
- pest of my ability, because it is not
possible for a Member of Parlia-
ment to know a!l the veople who come
to him. Sometimes you might have
seen the person somewhere or some-
bo-ty may bring him to you. Here, the
power is given to the Members of
Parliament. This power should be
given to the Members of the Legis-
lative Assembly, at least to sign
the ve-ification certificates in their
resnective States. I don’t say the
MLA could sign for the whole of
India. At least, he should be able
to sign for his constituency. To
that extent, they will lessen the work
of the Member of Parliament, and
the possibility of omissions will be
less. That aspect should be consi-
dered by the Ministry.

With resard to immigration. Sir,
a lot of difficulties are being faced,
soecially by the workers of Kerala.
They get the passports to oo either
to Muscat or Bahrain or Dubai or
Abu Dhabi. They get the visas
also. Even though thev get the visas
from the proper authorities, very
often they are held up at the Bom-
bav airport bv the Immigration
authorities on the ground that there
is some flaw somewheze or that the
passport is not genuine or that the
person must get a letter from the
sponsor. In many cases, these
people are harassed. I know that Rs.
500 or Rs. 600 or Rs. 71000 are
given to the Immigration ¢fficers and
all these things are overlooked and
they are sent abroad. This sort of
difficulty is being faced arthe Tri-
vandrum airport and also at the Bom-~
bay airport, This aspect mav nlease
be loaked into. I know that the
Minister is good enough to libra-
lise many of the immigration rules.
This sort of experience 1is still
there. I know that some people
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who went to  Muscat some time
back had to be repatriated be:ause
of some difficulties there. But that
does not mean, all the people who
aré going abroad are of the same
type. Recently, there was a trouble
in Kuwait. The trouble was not
because of the Kuwait Govern-
ment but it was because of our In-
dians only, In Kuwait an unskilled
worker, a coolie gets 5 and a half
dinars, thatis Rs. 150/- whereas the
workers of an Indian construction,
company sponsored by the Govern-
ment of India, get only one and a
half dinars, that is just Rs. 40, The
Kuwait Government givesithe cons-
truction company Rs. 150 a day for
an unskilled worker. But these
people pocket it and give only Rs.
40 to an unskilled worker, There-
fore, we must tackle that problem
in India only. You should not
give licences to such construction
companies to take up construction
work there.

SHRI KALYAN ROY : Rs. 40
should be increased to Rs. s1I.

SHRI HAMID ALI SCHAM-
NAD : Sir, what T say i s that the

middlemen  should be
6 PM eliminated. With regard
to other matters, I say
that immigration difficulties

are there and those should be libe-
ralised. I once again congratulate
the Minister of External Affairs for
having liberalised the procedure for
issuing of passports.

SHRI KALYAN ROY : So that
income-tax evaders can go abroad.

SHRI HAMID ALI SCHAM-
NAD : Of course, income-tax eva-
ders, smugglers and such other
offenders should not be allowed to
go. I am one with you in all that,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Yes,
Mr. Minister.
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SHRI KALYAN ROY : Sir, itis
already 6 o’clock and we have got
some other business.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): If
the House agrees, we can sit a little
longer and take up that business
after passing this Bill.

=t e fagrd e : gggamfy
i, & wfus qwa 78w & Amdy
TIE| & T8 AT FTEATTTFATE . . .

. =it mefave aviw gt c gd W)
feafes qgde & afad )

Wt wew fagdy arwddy 0 | fa
afwwi #7 w1 Afasr O ot gF
uifeqardz & #ead &1 & ag AfaFre
THo THo o, THo TFo HAo H;IT
adrifaza Fifrgat it faasft § fFar
[AT I TE FT8 FC &, ITF gaegi
&1 1 2 far g 1 7T gw gERr waw
TsTgE 1 agEy d fr fragae &
AT H AT | WTA%FQr gIr av
drar wan WY IS I GFAT §

gagwmafa S, ag § gaE @A
& & arfwardz & avft dea3i 1 feve-
wfes qradrd 3 faar e | 77 gEE
qgqr GAE § | 7S WFIC F GHAT 5047
37 & miwarde & faet e @i ¥z,
w1z R F9) feeiigfer graad a8
faay faar sa& f wta & foey arfemr-
T S e ® AT

Blo THFE FFEEA (FFrereg ) : wr
CATERE H1H ATSC ] | TG 747 GATT WA
gt wrar & | I AL g g ¥%F I
qqr qT, ¥ (F77 F qAUG <G T T
ar9q g a1 7 go w4 Fgr 59 #H
ferdvifes aradid & a1 ¥ wgrar |
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SHRI MULKA GOVINDA
REDDY : You have already given
an assurance,

ot Iqawmla : JrIFT JI7 e
g FIE CIFoT AH AET G AT
(e | |

it srew fagrt avwwat : sqasrafy
S, 35 gaE g7 gw frare o ¥ fay
dar< & 1 97 gAF AW 48 KEAT FT
forar & i 1 qiferardz & wra waaea a
uens  fafaedt & a9 g€ Feacefen
& dm g, 9w fewdfes
wredie fear sy | (@A)

SHRI KALYAN ROY : No, no.

SOME HON. MEMBER : No,
not at all.

SHRIMATI NOORJEHAN
RAZACK : No, we do not agree
with that.

SHRI YOGENDRA MAK-
WANA : How do you consider
other Ministries subordinate to the
Foreign Ministry ?

Tro THIF AR : 2T fFeq Fr
fefegsars wre dea? 7 78 $T %3 )

st At fag . (Tom9rT) T
a%g i fefezawa quadady ot &1 F
T8l wvar Mfgd

SHRI N. G. RANGA : Mr.
Vice-Chairman, Sir, my hon.
friend, Mr. Vajpavee, is noted for
his resilience and his readiness to
respond to public opinion and
public opinion, especially in Parlia-
ment, is a damsel, which he shoul_d
court with great care and assi-
duity. He can see now how the
House has reacted to his suggestion.
It was a very unwise suggestion.
Do not give any passports to any
Members of Parliament as such,
if you do not want to give them
the special privilege. But if you
wish to give diplomatic people
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[Shri N. G. Ranga]

only to those Members of Parlia-
ment who belong to your Ministry’s

Consultative  Committee, please
for God’s sake, drop the idea;
otherwise all Members of Parlia-

ment should be entitled to the dip-
lomatic passport.
ot gEe fagrdt awe : § gz w7
AT F FF FI@T § | wiwnde F
aefr Aradi #y fecendfes maad 3|
FT gF GEAT T | F 30 AR A /&
ST gt % qradd &% £ Hrg w5
agr 1 haar #4i fear var @ 7 gAA
fgama s F< I@r g foF 45%0 F w04
gura '@'-sr‘f qgar & | AT aF v ¥
qrEaE A5 F fa¥ €13 a9 €o I &
faT S13 § 1 50 To BIE 1 F arg T1F
g 7§ foar srwar | gW Ao @9 §
ar&dtd, sigt fsg o o0 wrawms g,
WA | GTRAE FY G FT BEAT HTE
ageft ar< Agl frarwar §. . .

=t wed saE ;A (fagre): w4,
A&, wA A gAT R

it e fagdt g e
HATAFIG GIRA] F AT GEFL §9
arsa gar &, .. (Interruptions)
9g GTEATE B 15 ®o AT, .,

SHRI MULKA GOVINDA

REDDY : That was for three years,
and now Rs. 25 are for five years.

T

=Y wew fagrd aeddy : fee 1971
H g 1Ay AT, 15 To § 25 o HT
T AT IFHT 5 a7 F e frar wwar )
TN HIA & 94T FT A &0 a1 A
10 gre & foo qradd w77 & foU
Fa1T § | feww ag wgr i ag wwar-
faie w37 8, 95 IU afawants= g |

it wrfar wae pAwlt (FgraE):
o g, Offesa &) sadagrd ?
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SHRIMATI LEELA DAMO-
DARA MENON : In case of those
who have already been given the
passport for 5 years, will they again-
have to pay Rs. 50 ?

SHRI ATAL BIHARI VAj.
PAYEE : That will be without any
extra fee.

Mo THIF am’im:ma oY IGH
THTH AT F 3§ |

oY oz fagrt aremEt ;o wrw o
TALT 1

N W@ A (I9ET) W wha
feag g, ..
st sinw moa feg (faRre)

JqAqTEAE ST, g A AT AT FT
g1 §——&eg gfogar € w1 9mT &0
EIe | o

st wew fagrdt arwed @ IRy
wfge, awafas faarg F1a@ 7 F3

IYEATEAE ST, TF gATT W97 8

fo orfemrdz & Jm=<d &1 oW S
Ffferaw. .. ( Interruptions )

.. gfzfrde T qgar & s&d fogar

93a1 § °
Thereby certify that 1 have
. known  Shri/Shrimati/Kumari

son /wﬂe/daughter of... .for

more than 2 years.
we, §9 A¥E K1 $6H (Aw079 & 1 G5
fasraa sfea & fE sty smwa &8 € ar
foreg srefy =% gU 2 @re W€ gU A fwa
q<g & 2 Ia F faq garuU-9d § FFT
§ | oY gw SEH W |AEE FH F a1
¥ faare # @ € w17 U AR g
fasmre A & | SHHT TEIFAT THAFTY
&, ST wivav v gaarg §37:

I hereby certify that I have sa-
tisfied myself that the particutars in:

the above application for a pass~
port furnished by... are correct,

>
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I regard the applicant to be a
suitable person to be consider
for issue of a passport. I have
satisfied myselt that the appli-
cant is a citizen ot India.

IIGATETA WA, TF AT §

GIEAATTTA T F g ¥

Y g7 Wiga  (SAewEw) : 3y
9g § ag wF FIAT A7 §, TAF
araaz fr gu @ ag efeewrd 1@ <@
&, miferaidiz & g F are oy, Zfaaa
1 gFATEE A FA@ar g, ar ¥ ug
AT AT 7

ot Aqard a3 (Ta<rd) cqdr g
FAFITY AL q19 AT &, AT T
qARIYT 9§ AT &, AT AT § B
g9 wiewrd $@ § g, g §9 I%
feasaT frgr v« wa argaE It |

=t mawt fagrdt awaal : Srasrenet
ST Stq gud ArAFIT g5 aIEd| 7y qfy-
F7< fear IqHE FF F1 1 EH IR AT
Fr oorwEr € fF g AW @8
I F ATl FEITLIT qATAT A LW
FT 3 I W TE F FD AAT FAIR
sqra ® Ay & #te ufad gwd ag
Fragrr agdt 9 1 afew wa qrw
q¢ HAT qrade & fad 57 v wrq F71
TG FT FIE WH ALT FAT A g 9
& wfgnq faw=d argave wofweai &
Z <@ g, 3°%1 vary fwar & @ SaE7
faar ¥+ & 3@ wx% § T ga¥ ;A
T FTTAE KT ST & | Al FTE 4ol
T q73g &1 q1 UF AT 779 § gOdrs
&I ST GFar & | & gu=Aar g fv osad
T &1 farsrag /8t g =nfge

sigf @ gfas aifaFem w1 Fara
2, g Tafay fFar srar € f& arad @
"I Frar safaq qrea w1 anta § ar
F&f & 1 AT g ag fw vEw faars

¥ o e

%3 H
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#15 ffaae F@ & ar =€ 1 st gy
Fearor g St fowrgg FC@R T 1 Husw
T¥ ATAA H qt g0 ST wwar, odlwa §
3¢ garar =rgar g v awd ¥ daac
FI BT F< T TF gAY 138 AT F
qraqrE FrTseE fR& Y § WK 9A% wa-
Aifas @ 78 § 1

SHRI ARVIND GANESH
KULKARNI : Including those big
houses or what ?

=t weq fagrdy arad @ 3wy
ofasta am q¥ § fx faax f@ars
UTFAT § ATAT A @ & | AlFA oS
A AAFTT A1 Arqdt F arg g T
Y sraraat & wrF< o fafeaa wafy
F fq7 qraq1E Sreg FT G5 § | AT
IGH FFT1AC Ag) ST Gl | FRTSa £
de & wrad fad gEran gura F9er
g | afww 9gi wareat & fxfwas daa
g 981 g7 TE 9E TwA F1 a7 FIE&
g ) o ufgsac mawd § o=
2adi &1 S8 Y E A< Foaw @
RITATT A ATAA 9 <E & | Alww QAT
S IATH FTHT FE & |

SHRI KALYAN ROY : Mr.
Vajpayee, I have mentioned the
names of perons belonging to big
houses in regard to whom show-
cause notices have been issued
and charge-sheets have been framed.
Why have they been allowed to go
at road in order to clean up their
things ? They have been charged
for violation of foreign exchange
regulations. Why should they be
allowed to go abroad ?

SHRI ATAL BIHARI VAJ-
PAYEE : I have to go according to
the provisions of the Passports Act -
of 1967, which clearly lays down, I
would like to quote.

B r b
1o’ -
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SHRI KALYAN ROY : How
have you permitted them to go
abroad ? There is the case of Mr.
Goenka. I have mentioned the

names.

SHRI ATAL BIHARI VAJ-
PAYEE : If there are any ,criminal
cases pending in the courts, the
Government is authorised to with-
hold the passport, otherwise, not.
There are cases in which the courts
have allowed passports for a limited
period even though there are cases
pending in the courts. Therefore,
we have to be careful. I entirely
agree that this liberalisation should
not come in handy for those who
have indulged in anti-social activities.
But there are limitations and we have
to function within this framework.

gqawreae oY, ot Femrw wA ¥
afysrw Jara & a1 M fager & w4
w1 garar fean fr &0 gEUAT F o™
gfecaq & wrar FEY T 1 g fet
FY qrauTE I § HAT 7@ OFAT | gRUAT
FIFTT TF BIRA AT WA

qF qAT AAER ...

s FEA TX ¢ JY SAH TR

mE fedz & )

st g fRgrdt e - A A
&) waT a9 ¥ I AT, AT W E |
o9 9§ a% a2 G2 T T& F% faar
FH1AT IEFT ATUHT F FTAIC AL FEAT
gy | e gn e fakw % nfas
rFrT 77 § a1 {6 Ig Aa=T w7
gawty S=0 | JfwT wgA AT S
1 7z & fr g wedy e fagai
¥ 78 @t SAFL WIS @9 § qrAr g,
firelt g I & wnfaen A RLFE
¢ | & wwaay § f ag B T A

water & W% §
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st waA wwE @Al afe
gifendfady wamsw gt & 1 ww
ZaR &1 37 § AT g Arqar 27 § ey
TAATSHAT & 1€ 9%, a7 IqF 47
gy 7

ot 7S fag et : oag v
g AAT F AW T T F [ATHIC GT
{@ar 937 | HE gIwEl § ag wiaew
I T & A@AT § | AfFT wFT F
T { AT EH 39 aIg FT A 1% "atar
FTIH FT b F AT AT ST AT
gHIR @9 § WU 1 qdT S <@ §
ar IR wat fadt gER & @9 9% &y
e | 7g fwdr g9 w1 9w AEY @,
ag 2w &% fau 3= &1 3afem
afggdt Tmaw A@T g &
gfeat & aradi o &7 ¥ fFare faa
TIT, &1 A WEAE F Aw< Ag0 fwar
Tar 1 & @1 a1garn § {5 a=aT § ®iw
FEAAT V[T F1 U9 § I 9%
WY frx & faarz fwar swar =rfegg
g9 a1 =gy € 6 wradtw a3 qear @
faaet & sid 1 gw a1 WEw §
TR Aloars @l & W ¥ %,
TFMT & AFAT ITAH FI | FH GIAFT
agi TaT wEf G § 1 fadwi § sav
qEaT IE7 FE HIT 4§ FUAT I AT
a%y § AT AE-A IS0 TRy FY ASA
THa § qT ZOF! gH TRETET IAT A8
g =iz gdifae guw frawi &1 aw
frar &1 g0 AT W 7w F ao
F& ) F srvar  fr 39 ®H, ¥©
Gdeq 3§ gfaar FT gEIIW &3
R E, 1 A1 9gFT FT T F A9 E,
gars g A WL HT 9T ¥ F | aAwr
gewt 9T ¥k A1 feed § 1 o ey
AT B gw was @9 § fergrara 7 ar
TH & | ws’r o & faw oger mew
ZaE Og F) qTAT 9y OO | FIHA
@ o1 R &, Efeee e dwTanfR €

. \*}
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dfewr gark 3w wfeae ¥ sTwv
qeT a1 IFH Frg gfeez A f g, 0w
AR &, VAT FT ATAF IF FIGA
W ST R § | I gand s ¥
Iar< far war | SEE AT 9T 9%
qzhT fEHar 1 wrawsd A g A
TIAF FT F°% a9 TAT & |

Passports

UF AW §ERd 0 g9 &7 Al
qe%s w1 7

ot e fagrt awwddfy : o F W
3T W W F a8 WY ik 5@ (%
F A TTH FT FATL TR qrEURE F,
fosid &% 7 maafa & g, W9 F9
TF g5d ¢ | B 97§ sy faFe 5%
mrar, SwF &t @m facgw aia 9,
gga & fag R w78 4§ gay
q@T—347 F1q& G & faq srR § 7
ar 3°gin g1 i =i gw At w1w & fag
T R e U w1A F faw a3gh wd
a7 73 & 1 g9 gy ¥ f5 e
Tt I FILTE, g 958, gHIR
S, gL sfaa fagwi & @rg M7
a7 Gear § A, AALUF (7yg FT A
fr =gt 9% g =m0 § a7 /81, @
1 51T § o /80 1| A Ak A fw3)
St afraat Sa% qraaE wE § | Iy
g 39 uS+T & fasrs g0 Fraardr &%
RE 1 gwar ared § fr fadwi ¥ G
FT FTH Y HT T TF F1LAAT AT
w7 fwar &, S® 9@ w1 T A_W
FTHIC AT &Y, F°F T 6T T a7
21 39 S wafent @1 @ g, 98 T1
gt =ifgd | s A Hogw S
Froad 7@ ¥ faw qme € §
et § fr orede wfew gwa A%
g §, e ¥ mfes @@ fzar,
WIS & @i ST w8 8, JaY F gl
s <¢ E, foqw @tge 99 a3, gEd
Afaarar w17 sEa ¥ AF qrEerd
mrfea diest 51 Saen 80
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st FoU ARG T : FErE  H

qifay |

N wew gl s - qaa
&1 15 F7 g1 wuAd Worw a wifey
A9 9 | q& qqr1 T o g A
gu< wfae ug agax § 1 gad @ A
THAIE & | gH 53T IFIT AT A7 & |
g gfaar gt @rzg § )

UF ARG a9 ¢ oF -5 I F
T ogwr ¢

oYy fagdt awwdt 0 we-
FTYHI § T, IEray & o, wyarw § o,
gLAIW ¥ qrgde o few @A &1
HTXT BHAT & | 39 Gaw FT gW oedr
¥ sedl Faifag F%@T wrgs €
srfeas darfeat gt g & e €,
Fgi arede wifew gw Smar g |

ST qAT T WEAr IS
Wg & g FaE agdr g 6 & arey
FT SAH &1 & | W IF FSATHT
¥ oo g, I FISATIAT F1 L FAT
HIgd § WX " fawarg § aeTl aw
femr & @pd @ W

aredTE % feg St mmrar § @8 ST
7 qud {7 w1 S 9fd HGHTT FI
W qrEaE WL, FINA a8 WIE
geurfag wpafes &, Sa% 919 AT
AT g1 AT 6 FqIg F AT IHHT
qredrd e, o g U e g S W
39 @57 F1 QU F fearan 7wEd § )
TH gay ¥ e o gm ALK
wrear g T IR AT F {wiEw §
HIT 7 GUIT gH HA |

HiT sy aga ¥ wer 51 7§, AT
wuT wE g, sETad  SUawnEe o,
§ e e fr 57 fadas #1 @ F1T
fFar so o
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The
question is :

“That the Bill to amend the
Passport Act, 1967 as passed by
the Lok Sabha, be taken into
consideration.” e

T he motion was adopted.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : We shall
now take up clause-by-clause const-
deration of the Bill.

Clause 2—Amendment of section 5

We shall take up clause 2.
There is one amendment by Shri
Kesava Rao, Do you move it 2] #1s;

) SHRI V. C. KESAVA RAO i
No, Sir.
Clause 2 was added to the Bill.

Clauses 3 to 7 were added to the
Bill.

Clause 1, the Bnacting Formula
and the Title were added to *kz
Bill.

" . SHRIS.KUNDU :Sir, Imove :
“That the Billbepassed.” - -

The guestion was proposed.

ot FeT AG A IJAANTEIET ST,
8 g Fear g 5§ maq Ao §
ag 991 o1 fF fa@w Adv T, e @
qa4d TIT AAY AT qTHGE FA G
fear war, siw fF oo gEEr Qo

FI AT | F 37 A A AT ITL HGAT
g1
SHRIMATI MARGARET
ALVA :Tjust want to ask one or two
things. One is that at the moment
when you go for a passport appli-
cation, you are supposed to pay the
tee of Rs. so when you get the appli-
cation. I think this is not fair.
I would suggest that you change the
procedure so that you-have to pay
Rs. 50 when you submit your appli-
cation. Now you cannot getaform
from the Passport Office unless you

S
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pay the {ee in advance and if you
lose that form, or something goes
wrong, you have to pay Rs. 50 agzin.
I would request that you amend this
procedure so that you pay Rs. 50
at the time of submission of form.
Ithink when your fees have been
increased, it is the right of every
citizen of India to get at least an
application form free, or by paying
ten paise or whatever it is. This is
a very difficult question because we
pay Rs. 52 and if something goes
wrong, we haveto pay again to get
the form. This is one thing.

Thesecond thing I am requesting
is that there be co-ordination bet-
ween the Labour Ministry and the
External Affairs Ministry, which we
have been asking for, especially,
fromthe Laboar Ministry. Manyof
our people are going abroad on
these job vouchers. Unless these
job vouchers are verified by our
Embassies abroad and you are satis-
fied that these job vouchers are
genuine and valid, you should not
get the passport. These people get
some bogus racketeers to give them
job vouchersthey go there and are
stranded. This is the second thing
that I want to ask the Minister to
consider.

And the third thing which I
want to ask is. whether in view of
what has been said by the Janata
Government repeatedly about the
improved relations with our imme-
diate neighbours, would be consider
the abolition of visas for visits to
our immediately neighbouring
countrieson a reciprocal basis, to
make it easier for people to visit
each other.

SHRI S. W. DHABE : Sir, the
policy of the Ministrv is to likera-
lise the going of citizens outside
India. Coming from Nagpur where
we have been demanding a sub-
regional office but the Minister has
not been able to concede our de-
mand. It is an area far away five
hondred miles away from Bombay.
This office can cover Vidarbha
and Chhattisgarh area. May I know
from the Minister whether he will
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also make any arrangement for making
passport application forms available
through the Indian Airlines offices

 wherever they are located. Presently
it takes a long time even to get a
passportapplication form. Isit not
possible for the hon’ble Minister to
arrange for it with the postal autho-
rities or from the Indian Airlines
offices ?

St WA 9@ QAT ;. HEq F
fa® ux gar AT Wy F @wd
GAT FAEAr § | |IHre § afaage
¥ J¥3i B 9g giawrs fear § & ST
fasifan o qradie 1< g aFar g
a4 feafa & w5 fwe agfaq w1 argad
gl a1 g, @rFare 9¢ § qifearae
¥ ®eall F aqrq FAT AL §, 94
IART qUEIIE T J0aT § ar wsl FrgEr
7g & & agw 3o 999 ¥ gfaw ¥ gwo
fr3o Ao I FXIAT 4T & AT I
Qo Ao Mo FT FI qradwe srfwa
¥ AT agdr & 1 I8F Frg qay qradid
9 fwar st &1 W4 wEem A O§
f& 99 wd  dag-gaedi  F1oIqAr
F3T AfUF1< T @1 & AT 99 IAF 39
fedrtma F1 f& 98T qrafie a@v war
& @A @ A AR wifeg # 9w
F 717 g2 & Aifewrd 7 § f5 qqw
T ST T qra9E g1 q9r g OH
ARG § 1% 39 SHI AT grag ¥ gaq
qradie 393 3T ¥ 718 faasq 747 g
TFAT g |

SHRI N. G. RANGA : Mr.
Vice-Chairman, Sir, I am glad my
hon’ble friend, Mr. Vajpayee, has
advisedly said that when anybody
seeks to apply for a passport it
should not be thought that this
Government would be conferring
a favour on him. I do not know
why Mrs. Gardhi has cared to
apply for a passport. I was wonder-
ing myself where was the need for
her to apply for it because most
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of the Ambassadors who are
stationed here have given proof
of the fact that they are keen on
meeting her. Many of them think
it an honour to have an opportunity
of meeting her and discussing with
her. Many journalists from all
over the world, even from that part
of the world where many of the
newspapers have tried to state her
as a Bere de noir, SO many people
are coming down here to this coun-
try including prominent journalists
in order to ascertain her views and
know her attituce towards this
Government as well as the condi-
tions of politics in this country.
Therefore, there is no particular
need why she should be asking for
a passport, if it is only to expound
her attitude, to express her views,
in regard the Indian conditions
as well as world corditions as they
are today. Yet she has cared to
ask for it. I do not know how my
hon’ble friends had come to beso
ill-advised as to deny her this
privilege. It is a very unwise thing
to have dorne that. The only
explanation they seem to have
given is that there are some cases
pending against her. Ard, there-
fore, it could not be given. What
are those cases? Not that she has
stolen anybody’s money, crores
worth or lakhs worth or thousands
of rupees worth. Not that she has
committed any kind of wmurder
or any such thing. Not that she
has been condemned as a criminal.
Of course, she has been summoned
before some Commissions appoirt-
ed by this Government for political
purposes: * - -

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV):
Please be brief.

SHRI N. G. RANGA :
for whatever she is supposed to
have done in their view during that
particular period. Possibly some
of them are very angry and unhappy
because they were put into jail for
18 months by the Government over
which she presided at that time.
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There was a Government in Eng-
land which put us in jail for years
and years and years. But when the
whole thing was over and we took
over the Government we did not
exhibit this spirit of vindictiveness.

And yet I do not know how my
hon. friend could have agreed to
the decision that she should not be
given a passport. I cannot con-
gratulate my horn. friend; ror can
I congratulate this Government.
I only bemoan the manner in which
they have behaved. 1 wanted to
say this thing because this is very
relevant. 1 deemed relevant to
discuss it by lodging this protest
against the maunner in which our
friends have thought it fit to behave
towards a person whom the country
has held for 11 years as the Prime
Minister —against whom I had
also the honour along with my
friend to fight while we were
arraigned in the Opposition—and
whose services to this country
cannot be denied, cannot be blinded
by any historian for years to come,
for decades to come, and for cen-
turies to come.

)

- SHRI A MARPROSAD
CPAKRABORTY (West Bengal):
One point, We are thankful to the
hon. Minister for his annonunce-
mexnt that in the appliraticn form
thar the MPs will certify there will
be a change in the term to the effect
that he is a citizen of India. This
will be done when the person
applies for a passport. But, under
the Citizenship Act and Rules,
there are some provisions, where
power has been conferred on the
officers of the Government to give
the citizenship certificate. How
can MPs certify that? Suppose
a person is coming from Bangladesh
suppose a person is coming from
East Pakistan and supposing it is
to be certified that he is a citizen
of India, would this power be con-
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ferred on an MP, giving a declara-
tion to anybody that he is a citizen
of India?

SHRI V. C. KESAVA RAO :
Mr. Vice-Chairman, Sir, I would
like to know whether there is any
restriction on Indians goirg to
Iraq. Why is the Government not
giving ‘No Objection Certificates’
to the people who get employment
vouchers ?

SHRI ATAL BIHARI
VAJPAYEE : Sir, at the moment,
I am dealing with the question of
passports and not with the question
of ‘No Objection Certificates’
I will have to find out from the
Department of Personnel why in
any particular case the ‘No Objection
Certificate’ has been refised. I
carnot give a reply off-hand here,
But our general policy is to en-
courage people to go abroad if they
are not needed here.

AN HON. MEMBER : Is it
not brain-drain ?

SHRI ATAL BIHARI
VAJPAYEE : Yes, to some extent.
Shri Sharmaji suggested that if
a Member of Parliament loses his
passport, it should not be incumbent
upon him to report the matter to
the police. I entirely agree with
him.

SHRI ANANT PRASAD
SHARMA : And what abcut his
spouse ?

SHRI  ATAL BIHARI
VAJPYAEE : That will always
be included. Necessary changes
will be made in the rules. He will
inform the Passport Office.

SHRI ERA SEZHYAN
(Tamil Nadu) : Lest somebody
should misuse it, a notification has
to be issued.

SHRI ATAL BIHARI
VAJPAYEE : The police is in-
formed in order to take steps (¢
recover the passport., There is
nothing derogatory.
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: ' ' SHRI  ATAL  BIHARI
SHRI ~ ANANT = PRASAD | yatbavEE: You impose a fee for

SHARMA : The point is that you
have to go and file an FIR. It
is not that you can just inform
the police. You have to go and
file an FIR, bring a copy and submit
it to the Passport Office.

SHRI ATAL BIHARI
VAJPAYEE : But now under the
prccedure  you will be getting
diplomatic passports.

SHRI ANANT PRASAD
SHARMA : I am talking of the
Memters of  Parliament and
their spouses.

SHRI ATAL BIHARI VAJ-
PAYEE: So they willfhave to be
more careful, (Interruptims).

SHRI ANANT PRASAD
SHARMA : I am not pleading
that people should be losing pass-
perts. But somerimes it is quite

possible,

SHRIMATI MARGARET
ALVA : Are spouses also getting
diplomatic passports ?

SHRI ATAL BIHARI
VAJPAYEE : In case of loss, you
report it,

SHRI ANANT PRASAD
SHARMA. Report is already
made,

SHRI ATAL BIHARI VAJ-
PAYEE : Even in the case of
identity cards, a report is made.

SHRIMATI HAMIDA HA-
BIBULLAH (Uttar Pradesh) :
Are the wives of the MPs also get-
ting diplomatic passports ?

SHRI ATAL BIHARI
VAJPAYEE : Mrs. Alva made a
very good suggestion, but the only
lacuna is that the people might
come and take away the forms in
large numbers.

SHRIMATI MARGARET
ALVA : What would they do ?

theforms.

SHRIMATI MARGARET
ALVA : You have increased it to
Rs. 50. Why can you not
include that also in it?

SHRI ATAL BIHARI
VAJPAYEE : All right, I will
consider that suggestion, and if there
are no administrative difficulties

SHRIMATI MARGARET
ALVA : You are talking of ad-
ministrative  difficulties. You are

capable of sorting them out. You
are the Minister.
SHRI ATAL BIHARI

VAJPAYEE: The suggestion will
be considered.

AN HON. MEMBER : Even
for money orders, five paise are
charged.

SHRI ATAL BIHARI
VAJPAYEE : A Member said
that the people have to go to
Bombay from far off places. If
they like, they can ask for the
forms.

SHRI S.W. DHABE : The
forms can be made available at the
Indian Airlines offices.

SHRI ATAL BIHARI
VAJPAYEE: I am sorry, I cannot
accept the suggestion,

SHRI S.W. DHABE : At the
Post Offices ?

ot oed fagrt @  oee
n fwa & s g1 <@ & | w9 w5
TFG & | BAT HIST A AITF qrEAr
arez wfwg gIvr o awa § 1 safee
qQIZ &I T Tg FIHFIT oy oY, o
gad dg &< faar g )

SHRI S. W.DHABE : I am not
saying about the passports. I am
saying that the application forms

should be made available through
the Post Offices, :
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ot sy fagrt arwddt ;s
®/IF, AT FAT HETFE T HT F GG
T SITA |

SHRI S. W.DHABE : Rs. 59,
-we have to send. (Imterruptions).

st gew fagrd awdEdt : its
qrez wrfwg & &7 39 &7 999 F1 f7ar

Tar § 1 AR e wfEETE EL
(Interruptions).

TF AT qgeq : ey €7 9%
FT AfFT )

oY wew fagdt awdr . faar

€T 9% fahar w7 awar & | wAL IEEH
fasr F1 wga7 92 § f¥ @z g qar
. g% &T o1 3u% agy ¥ $O qLT G |

ot AwA WAE AL FF T AR
BT g | ‘
v seaT a0 QS 2 H9F 9919
XY @0 § ag 3w A )

ot szt fagrdy awdat : gp, ag
gag fFar str gwar & T ET AT A
dez wifwRg & & S F< Al | o
F7q AT QT FT qraqd W 7 qF
qrEer ISAr g | 9g swdr gfar
e F aradiEe F e F § ) oHwAT
gfea wrer wave fagw srar =gdT &,
TFTLFI 3aH F 1S wrafa 780 & awar
Fq mr=Ed 0§ wEr fE g Fare-
grar 37 #gl faw wE, SeF awen
fagoi & vy @ § fwa gar} ammd
- uF & wf5418 ¥ | g© wew waraar §
43 gu & X warwg F1 ag T @ar g
e ardrgi ¢ Saar gafeafy mravas
& 1 37 u¢ F Iufeya g aFdr & a1 7
. B ERAT | T TR 77 qAT TS
FAT F< T AT gH F18 Hrafa 7&f goir |

| RAJYA SABHA |
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THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV) :
The question is :

“That the Bill be passed.”

The motion was adopted.

HALF-AN-HOUR DISCUS-
SION ON POINTS ARISING

ouT OF REPLY TO
STARRED QUESTION
335 GIVEN ON 1ST
AUGUST, 1978, REGARD-
ING PERMISSION TO
FOREIGN BANKS TO
OPEN BRANCHES IN
INDIA

DR. RAFIQ ZAKARIA
(Maharashtra) : Mr. Vice-Chair-

man, Sir, at the outset I would like
to make it clear that I hold no
brief for foreign banks, nor am
I advocating that foreign banks
should be allowed to open their
branches in India irrespective of
their character or the danger they
might pose to our national interest.
I, therefore, Sir, agree with the
Finance Minister when in answer
to one of my questions, in fact,
in answerto my Unstarred Question,
he declared that the Government
policy continues to be whart it
has been in the past, that each
such case shall be decided on merit.
In this respect, he also spoke ot
what he called the rule of recipro-
city, allowing those foreign banks
to open their branches in India
whose countries allow Indian banks
to open their branches. But, as
the Finance Minister will agree
with me, unfortunately we have
inherited banking  institutions
which date trom the days of the
British, with the result that we have
in India many of the British,
French and American banks which
for decades, in some cases, for more
than a century, have been taking
ade ntage of doing uninterrupted



